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(Reference Para 17 of the Report) 

O& ~emorandurn No. P. 8 ( ~ ; r ) - B / ~ g  dared the 18th Deccmbcr, 195 from 
the Ministry of Finance (Dcprt. of Eccric mic Affairs) regarding non-pyncnt 
of cost of stores purchased thrwgh the Supfly Deparrmcnr duc ro pauciry of 
funds--Para 28 of Audit Report, 1959. 

The P.A.C. at its meeting on the 13th July, 1959, while examining para 28 
of the Audit Report, 1959 on the P. & T. Accounts for 1957-58, enquired 
why payments in respect of the claim of Rs. 126 lakhs for the supply of P. & T. 
stores by the Ministry of Works, Housing & Supply were withheld. In reply, 
it was stated that as sufficient funds were not available within the sanctioned 
grant , payments were withheld by P, & T. Department in accordance with 
the advice of the Budget Division namely that the amount in excess of the 
ranctioned grant could not be paid. The Committee wanted a note giving 
the full facts of the case, in particular, on whose advice payment was refused. 

2. To appreciate the background of the question, it seems desirable to 
outline briefly the procedure adopted in pajnent of these bills. Payment 
for stores, etc. purchased by the D.G. S. & D., on behalfof other Depanments 
or Goverrments are made to the supplying firms by the Pay and Accounts 
Officer of the Ministry of Works, Housing and Supply and are initially debited 
to a suspense head. Prior to the separation of accounts from audit in the 
Supply Department, debits in respect of payments so ma&, were passed on 
to the Audit Officer of the Department concerned through the Exchange 
Accounts for acceptance and inclusion in the Department's accounts. Come 
quent on the stparation of accounts frcm Audit in the Supply Department the 
procedure of raising debits and credits in respect of inter-depanmental trans- 
actions between that Depanment and the P. & T. has been replaced by the 
aystcm of cheque payments. Under this system, the Pay and Amunts Officer 
of W'or ks, Housing and Supply prefers a wtxkly daim on the D.A.G. P. & T. 
S. & W., Calcutta in respect of payments made to the various firms for stores, 
ttc. supplied to the P. & T. Department. The D.A.G. P. & T. S. & W., 
Caicut~a, obtains frcm the P. & T. Disbursing Officer cheques drawn in favour 
of the P.A.O. to meet such weekly claims. 

3. As regards the question a s to on whose advice payment of bills was 
refused, it is necessary to explain that a situation similar to that in 1957-58 
had arisen in 1956-57 also when the P. & T. Department found in March, 
1957, that their sanctioned grant for stores was likely to be exceeded by about 
Rs. 46 lakhs. The advice of the Finance Ministry was, therefore, sought by 
the P. & T. Department as to whether in view of the observations made by 
the P.A.C. in the concluding portion of para 13 of their 21st Report, the 
general principles laid down in para 105 of the General Financial Rules, 
Volume I, regarding settlunent of inevitable payments, even when they kd 
to excesses over the sanctioned grant or appropriation, could be considaed ps 
having been abtogated. In reply, the following note was recordad by the 
Budget Division : 

''Under Articles I I (3) and 266(3) of the Constitution, qo moaryg cmn 
be withdrawn tam the Consolidated Fund of India ewcp lmds 



appropriation made by law. The provisions of paras 105 and 106 
of the General Financial Rules, Vol. I are, therefore, to some 
extent repugnant to the provisions of the Constitution and we had 
already asked the Establishment Division to get them amcnded. 
In  our view, therefore, it would not be in order to allow payments 
in excess of the grants and we would suggest that the debits and 
adjustments against the final heads may be withheld and postponed 
to the following year. I might add that in the caw of separated 
Pay and Accounts Officers, payments cannot be made unless thcse 
are covered by adequate provision. T o  that extent, therefore, paras 
105 and 106 of G.F.R. are already not being acted upon". 

4. On the basis of the above advice, telegraphic instructions were issued 
by the P. & T. Department to the Controlling Officers (viz. the Chief Controller 
of Telegraph Stores and the General Manager, P. & T. Workshops) not to 
issue cheques in excess of the grant. The Controlling Officers seem to have 
acted on these instructions in 1957-58 also when a similar situation developed. 

5. While thc note of the Budget Division rcferrcd t o  in para 3 above was 
primarily discussing the v a l i d i ~  of the provisions of para,, 105 and 106 of the 
General Financial Rulcs, Vol. I and while rile vicw set out :herein is correct, 
it was unfortunately not then realised that thc problem was not one of making 
payments but of accepting debits for payments ,llrcady made on behalf of the 
indenting Deparunent, which was actually held under the Suspense head. 
It is now felt that the proper course in such cases w ~ u l d  be to accept the debits 
and that when the expenditure has alrcady b e ~ n  incurred, its adjustment should 
not be deferred on the pound that there arc no funds in the grant. In~truc- 
tions are. therefore, being issued to all concerned to the cff~ct  that the res- 
ponsibihty for seeing that no  payments are made or cxpcnditurc incurred m 
excess of the appropriation is that of the authority administering thc grant 
and not that of any agent who malies the payment (as in the case of thc D.G. 
S. & D.) and the Controlling authority should, in regulating the appropriation, 
take into account the liabilities which are likely to come in by adjustment and 
take appropriate sreps to get a wpplernentary vote or an advance from the 
Contingency Fund in time. 

6. This note has been seen by the Ministry of Tnnsport & Chmrnunica- 
tions and thc Comptroller and Auditor General of India. 

Sd/- SHIV NAUBH SINGH, 
Joint Secretary to the Governmenl o j  India. 



(Reference Para 24 of the Report) 
Note regardinz d h y  in the disposal of surplus stores-Para 16 of Audit 

1958 
Information has brxn called for on the following points :- 

(9 Thc value of surplus stores disposed of during each of the kt 
five financial years. 

(ii) The-value of surplus stores with the Posts & Telegraphs Depart- 
ment as on the 31s  hlarch, 1955, 1956, 1957, 1958 and 1959; and 

(iii) To what extent the ncw procedure for the declaration of s u r p b  
storcs introduced with effect from the 1st April. 1959 has proved 
cffccrive in the expcditinus disposal thereof. 

2 .  Thc  rcquired information is furnished below wriatim : 

( 8 )  veal A m n r  
Ks. 

1954-55 . . 5 1 1  

1955-56 . 0.28 lakhs* 
1956-57 . 2.26 ldkhs 

4 . 3 E  lakh\ Keta~ned m Department on the 
recommendaticn of Surplus 
Stores Commlttec 

1957-58 . h - ~ ) y  idkhs 
1958-59 . 7.97 lakhs 

3-72 lakhs hbrorbcd In Depamnenr out of --- those sanct ~oned for disposal. 
TOTAL. . 27.10 lakhs 

(it] 31st hiarch, 1955 . Rs. 49-9 lakhs. 
31st March, 1956 . . Rs. 33-27 lakbs. 
31st hlarch, 1957 . . Rs. 26-63 lakhs. 
31st March, 1958 . . Rs. 18.14 iakhs. 
31st March, 1959 . . Rs. 6-45 lakhs. 

(iii) The full impact of the new procedure for the declaration of surplus 
stores can only be assessed after lapse of some time. A repon will 
be forwarded in due course. 

3. This note has been seen by the Accountant General, Pms & Tek- 

Sd/- V. SHANKAK, 
Director-General, Potu C* Tekgrrrpht. 

+In addition to the surplus stores disposed of during 1955-56 surpb 6tcxa valuing 
3 Whs were retained in stock for use in 1955-56 md rtorcs valuir g Rs. 3 lsbts atrc 

the same vear. (D.G., P. 61 T. U.O. NO. 29-13/5g-NA dated 9 1  I -  xasg]. 

3 



(Rtfkeslce Para 31 of the Report) 

Nmregrnding loss due to supply of defective cables-Para 21 of Audit~R@ort,. 
1959. 

Infomation has been called for on the following points : 
' (i) Whether in pursuana of.the orders issued in P. & T. Directorate 

letter of Septemb r, 1948, a provision was made in the indent 
placed on Director-General of Supplies and Disposals in the above 
case to the effect that the cables of all types on receipt were to be 
tested by the Senior Electrical Engineer, Posts and Telegraphs; 

(3 Reasons for the delay in the P. & T. Department for the testing of 
the stores ; and 

(iir3 Reasons for the delay in intimating rejection thereof to the suppliers. 

2. In respect of item (r], the expression "Cables of all Types" mentioned 
in Director-General's letter, cited above, was intm.ded to refer to all types of 
d e r g r o d  cables only to the exclusion of the commercial type of cables in 
which category V.I.R. insulated rubber 5 Core 11.036 electric Cable in the 
prestnt case, falls. This position was made clear in subsequent correspondenct; 
I t  may further be added here that even in the case of underground cables, it 
was sustequently decided in the D.G. P. & T. letter No. NA 29-1/48 dated 
2-7-49 (copy enclosed) that only a percentage test-check of each lot should be 
undertaken. 

3. In respect of (ii) the normal tests on stores : re completed in the Senior 
Electrical Engineer's Test Room in about a week's time. The procedure 
consists of taking a Sc w samples and tecting them. If the test results are 
unsatisfactory t a t s  are taken on some more samples and finally the whole 
consignment-3ux, yds. of cable in this case-is tested under the personal 
check of the Assistant Engineer-Inchargc to ensure that no rejections arc made 
on stores which are suitable as any wrong decision would result in conflict 
with the suppliers. Cases in which consignments do not come up to standards 
and have to be rejected thus take longer time than items where the stores parrs 
rhc specified tests. Gmsidering that the consignment had failed and further 
detailed testa were necessary, the period of 36 days taken in testing the entire 
consignmen1 of the cable is considered reasonable, particularly in view of the 
fact that special anqtion had to be paid to the testing as an hpection arti- 
Bate had already been issued by the Director-General of Supplies and Dir- m- 



to the suppliers which is not considered an abnormal delay. It may incident 
dly be stated also that the Director-General of Supplies andl r)isposd 
consulted the Ministry of Law on the point of overall delay and that Minis'ry 
was of the opinion that the consignee had taken reasonable time in Corn- 
municating his decision to reject stores as the testing involved 3200 yds. of 
cable and each coil had to be separately tested. 

5. This note has been seen by ,the Accountant-General, Posts and 
Telegraphs .' 

Sd/- V. SHANKAR, 
Director-General Posts & Telegraphs. 

*Y OP L m  NO. NA. 29-1\43 DATED 2-7-49 PROM THE D.G. P. & T. NEW 
DELHI ADDRESeD TO DIRBCTOR OP TBLIIGRAPHS; S. & W., CALCUITh. 

Smj~cr : Testing of Stmcs. 

Reference your letter No. PSC/~OOI dated 6-6-49. Your proposal is 
approved. Test check of a percentage of each lot should be made and all 
drums should be examined for obvious defects before the cables are credited 
to stock. This relaxation will not apply to Japanese cable. 

It has als? been decided that Battery Jars should be tested by the Sr. E.B 
and then may be included as item 21 of the list contained in this office 

letter No. NA. 29-1/48 dated 99-48. . 



N o t s m t  to action taken on para q of the Eleventh Re ort of P.A.C. 
( S d  Lo& Subha) regarding tightening the procedure for &ling Corb 

and Stamps in H dad and Branch Post Oflices. 

In ?am 27 (Item 13, A pendix XI) of their Eleventh Report, 1958-59 
(Second Lok Sabha), the P.A.~.  have desired that they should be ap rlsed of 
tbc progms made in res a of the suggestions which were stated to wder 
the consideration of the 8kxtor -~enera l ,  posts and Telegraphs for tightening 
the procedure for liandlrng cash and stamps in Head and-Branch-Post-Officts. 

2. In order to have a definite standard and to tighten further t h i p r o a d m  
of handling cash and s tamp in Post Offices, instructions have been i~sued on 
18th May, 1959 (copy enc1osed)that reserve safes should be supplied to all post 
ofices under Grade 'A' Posunasters and to other offices having an authorised 
minimurn cash balance of Rs. 20,0001- and a stamp balance of Rs. 10,oool-.It 
has also been laid down in these instructions that where cash and stamps in an 
office are handled by different officials, two reserve safes (one for cash and the 
other for stamp) should be supplied. This will enable Postmasters to carry 
out a thorough daily check of the contents of the safe from which transactions 
have been camed out during the day and to satisfy themselves that the contenw 
of tbe restwe safelsafes have not been tampered with. The wtents of both 
the safes are required to be counted every Saturday. 

3. Regarding the intensification and strengthening of inspections, proposals 
for increasing the number of inspeaon according to a phased programme with 
8 view to reviving second inspection are, being worked out for the consideration 
of the P. & T. Board. 

4. This Note has been seen by the Accountant-General, Posts cmd 
Telegraphs. 

Sd.1- V. SHANKER, 
Director-General, Posts and Telegraphs. 

SUBJECT : S u ~ l y  of Rurror Safes to Post Offica. 
Refercoot your replies to this Offia kner of even number deted 

27-1 1-199. 
Rutc 23 of the P. & T. Manual Volume VI read with N m  below rule 66 

aftbe FhancM Hsndbook, Volume 11, Qer not provide for m y  standard in 
mpdtotbcrupplyofn#rveufcr. Ithunowbarrdeddedth#~oa~ol~ 



safes should be supplied to all post offices under Grade 'A' Ponmasten and 
to such other offices having an authorised minimum cash balance of R s . 2 o W  
and a stamp balance of Rs. ro,oool- . The number of safes to be supplied to 
the offices under these orders will depend on the number of the officials h d -  
ling cash and stamps. If the same official handles cash and stamp in tba 
office, only one resesve safe for keeping seserve stocks of cask and stamps d 
be supplied. Where cash and stamps in an office are handled by different 
officials, two reserve sda (one for carrh and the other for stamp) should k 
s upplied. 



APPENDIX MI 

(Reference Para 48 of the Report) 

Note with refermc~ to the tecommmda tion contained in para I7 and 18 (ir') of 
Pitst Report 1957-58 (Second Lok Sabha) regarding t h  rm&h in th 

Savings Bank procedure in Post Officus 

Refffcncc last two sub-paras o f ,  ,para I of the Note forwarded to LoL; 
Sabha Sectt. in Government of India, Ministry of Transport & fhnmunica- 
tiom (Departments of Communications & Civil Aviation) (P. & T.) Memo. 
NO. QB 81-4/56 dated the 30-8-58. 

The following further particulars a n  furnished :- 

Orders have been issued to Heads of Postal Circles to the effect that in 
Oflices where transactions are large, separate counters for deposits and with- 
drawals may be provided. 

(it] Inrroduction of Token System. 

The system of issue of metal tokens for withdrawals from Savings Bank 
accounts has been working in the G.P. 0s. at Bombay, Calcutta and the Head 
Post Offices at Ahmedabad & Kanpur. It was found that the system did not 
lead to expeditious disposal of work at the counter and has been given up. 

(iii) Separation of Head Office and Sub- Office Ledgers. 

The separation of ledgers for Head Offices & Sub Offices was decided 
upon by the P. & T. Small Savings Board in its meeting in May, 58. Necessary 
orders are under issue in consultation with the Accountant General, Posts and 
Telegraphs. 

(in) Internal check in Head Oflices. 
*. 

The  prop3sal for setting up a mwe effective internal check in Head Offices 
in place of the present system is being considered in consultation with the 
Accountant General, Posts and Telegraphs. 

2. Tnis Nore ha9 beza seen by the Accountant General, Posts and 
T~w8phe. 

Sd/- V. SHANKAR, 
Di+dctot- Gmrral, Posti and Tdqrapirr 



APPENDIX VIII 

(Reference Para 56 of the Report) 

Note regarding Loss of cash in a Post mice-Para 17 of Audit R@ort, 
1959 

Information has been called for cn the following point : 
I'M hat is the positicn regarding the recovery of lcss ficm the treasury 

contractor 3": 

2. The treasury contractor vzs aekcd tc m k e  ~ c c d  the Icss cf Es I r,_sco 
=used due to negligrnce of hls crn~1o)ces Hc declmcd to do so kut suggested 
on 17-1-59 thut the Nt w India Assurance CO. Ltd. should be approached for 
making good the loss agalnsr thc mls~cllinctus accldent ~ o l l c j  t d t n  t) him. 
The Mln~stry of LL~W H'as t k n  C C R C U I I C ~  Cn I ~ S  aLg&esllcn cn  13-2-59 and 
on their advice the Insulznce cc n Fin) aes  rcqttstcd t n  27-2-59 to m k e  ~ o r d  
the loss. Subsequently, however,   hen actually the claim papers uere st nt 
to the Minlstr): ot L r a ,  t t  ( 4  :ctiita cn 16-7-29 rfst rtc ck m s l (u l c  t e  
preferred against the fidelity Guarantee Bond and not against the insursncc 
policy of the contractor. Accordingly, the clalm for Rs. 11,~col- has keen 
made on the company an 26-7-59 agalnst the fidellq Guarentee Bond of the 
treasury contractor for Rs. j,oo,coo. A final reply from the insurance com- 
pany is awalred. 

3. This note has been seen by the Accountant-General, Posts and 
Telegraphs. 

Sdl- V. S H A E : m  
Director- General of Posts and Telegraph. 



APPENDIX IX 

(Reference Para 62 of the Report) 

Note rsipmding absence of agreement for comyance of mails owing to deloy 
irr jinalisation of form of contract-Para 19 of Audit Rcport, 1958 

Information has been called for on the following points : 
(a? W h y  did it take the P. & T. Department as long as 6 years to draw 

up a revised draft agreement for the conveyance of mails, in. the first 
instance ? 

(ii) Why did it take the P. & T. Department again a period of 3 years 
to take up with the State Government the question of the amendment of the 
contract form (on the basis of the recommendation of the Committee set up in 
1953) ? 

(iii) Pending Misat ion  of the standard form of contract, how did the 
P. & T. Department ensure : 
(a) that payments made to mail transport contractors for con- 

veyance of mails in the various parts of the same Circle 
were, as far as possible, on a uniform basis ; and 

(b) that the extent of responsibility of the contractors to 
indemnify the Department in the event of loss was more or 
less the same in all the Circles or in the various pans of the 
same Circle ? 

The reply to the points raised by the P.A.C. is given below saiarim :- 
(i) The P.M.G., Madras brought to the notice of the Directorate on 

12-45 the desire of the Madras Government for revision of the Mail Cm- 
ma Agreement Form M-so(n). The matter was referred to the War 
Transport Department and after consultation with them, n was circulated to 
all Heads of Circles for comments on 8-10-46. On the bnsis of replies received 
from Heads of Circles, the case was referred to the Solicitor to the Governmmt 
of India on 20-5-47 and tbe Ministry of Law, on 10-1-48. On receipt of 
their opinian, the cast was referred back to Mininry of Transport on 2 I -1-4 
whose reply was received about 7 manths after. A thorough review of each 
dam of the Agmmtnt Form wsa then made by this offia and after again 
~ u t t i q t h e  hihistry of Law on 14-5-49, it was referred back to the Mi* 
of Transport on 29-7-49. On receipt of their views, the case wns r t fmed to 
tbt Ministry of Finance (Gommunicatim) on 6-3-50. The case had to br 
&bred back again more than cmoc to the Ministry of Tnwrport and Minisay 
af P i c e  (Communications) till the revbed agnmnent form .~PISI) finally 
rpptovcd d scnt for printing on 20-2-51. Tbc revised form Phcr printing 
mr dFexllPttd to all Heads of Circla on 25-5-51. Thc dehy of rix ycur in 



Goatising the Agmrnent Form was mainly due to the detaikd scrmin? that 
had to be done and also to the fact that in that process it had to be referred to 
various deparunenta and Ministries of Government of India and the subordi- 
nate offices time and again to settle the various points that arose fiom tine tr, 
time. 

(ii) The Madras Government in their letter dated 24-4-52 stated tb8t 
due to lapse of timeand changed conditions the original amendments sugggt- 
ed by them had little use and suggested further amendments to the coavly  
forms. The Standardisation Fonns Committee appointed in June, r y  1 
submitted its report in June, 1955. The Cornminee did not agree to m A 7 y  
the form as recommended by the M6dras Government. It was felt that when 
we were unable to offer to the Madras Government any favourable terms from 
their point of view pending examination of the re$rt of the said Committee 
by the Government of India, no useful purpose would be served by taking up 
the question with the Government of Madras at that stage. 

In 1957 we, however, wrote to the P.M.G., Madras to initiate discussion 
with the S.T.A.. Madras with a view to persuading the operators to execute 
the agreement in the Standard form pending decisions on the report of the 
Standardisation F o m  Committee. In September, 1957, the P.M.G., Madras 
reported that he had discussed the matter with the Secretary, S.TA. and the 
latter promised to issue general instructions to all R.T.As. of the State accord- 
ingly. In December, 1957 the P.M.G., Madras reported that the S.T.A., 
Madras had issued instructions to all R. T. As. in Madras State to persuade 
the contractors in an advisory capacity to execute the agreements as required 
by the P. & T.  Department. It was further mentioned that the R.T.As. could 
only perwade the contractors in an advisory capacity but they have no legal 
authority to force the contractors to execute the agreement. We wanted for 
some time to see how the operators would react to the advice of the R. T. As. 
but finding that there was no response, we took it that the operators were 
adamant in their attitude. 

In between this period the audit para was received in this office with the 
result that n considerable time had to be spent in its examination and a reply 
to the dnft  audit para was sent to the A.G., P. & T.. Simla on 16-4-58 in which 
it was stated inrer-alia that non-execution of agreements by the operators in 
the Madras Circle was not only due to the fact that the Standard Form of 
Agreement was not revised but that the Government of Madras and Central 
Road T f i c  Board, Madras had not been able to appreciate the difficulties 
which stood in our way in accepting the amendments suggested by the 
operators in that State. 

Therefore, in our anxiety to come to a solution of this impasse., a letter 
was ultimately sent to P.M.G., Madras on 5 - y j S  acceptingmon or less all 
the amendments suggested by the Madras Government, purely on a pro- 
visional basis till a revised form of agreement was adopted by the Government 
of India. It may be mentioned that although it is nearly a year since we 
communicated our revised terms, the Madras Govrtrnment have not intimated 
their views regarding the acceptance of our proposals. 

( ~ i i ) ( ~ )  Contracts for conveyance of mails cut made on the basis of ten- 
ders and even if the Standard form of agreement is revised it will not arabk 
tbc fixation of subsidy at a uniform rate as the subsidy varia in each case. 
Recently, we have been insistingon fixation of subsidies for private mPir 
conmaon on the rates approved for State Transport Services, but so fitr 
tbt State Governwnt have .not bcm able to ensun t b .  



(iii) (b) In cases where there are .no agreements with the contracton, 
legally, the Department cannot impose any penalty for losses, etc., but the 
operators have been allowed to carry mails on a 'Gentleman's agreement' on 
the advice of the Transport Controller, Madras. During the last 10 years 
there has been no case where the Department has been put to loss due to carriage 
of mails by operators without an agreement. I n  case there is any occasion 
where the operator refuses to accept responsibility for losses, etc., we have to 
approach the Transport Controller to intervene as it was on his advice that 
mail contracts have been permitted to run without an agreement in the standard 
form. In any case as explained carlier, there is no alternative to relying on the 
Gentleman's agreement in view of the recalcitrant or adamant attitude of the 
operators. Departmental running of motc>r transport or the untilisation of 
runners would be expensive or dilatory. Barring the Madras State, in all 
other States ( xcept a few cases in the Punjah) contracts in the standard 
fo;m of agreement are entered into by private operators and in these cas'es 
full responsibility devolves on the operators. 

This note has been seen by A.G., P. & T., Simla. 

Sd/- V. SHANKAR, 
Director General, 

Posts und Telegraphs 



(Reference Para @ of the Report) 

Note r q a r d i ~  Postal Lifc Insurance Organisation-para 35 of Audit 
Report, 2959. 

Infonnation has been called for on the following point: 

What are the reasons for heavy accumulation of arrears in the Insurance 
Accounts and other defects pointed out by Audit in para 35(b) and what 
steps have .been taken to improve the situation in this regard? 

2. The reasons for accumulation of arrears in the insurance accounu 
and other defects are given Mow:- 

(A) Government decided to decentralise maintenance of premiun 
ledger accounts from the P.L.I. Office, Calcutta to Circle Oftirrs. This 
was implemented in two stages from r-j-rg55 and from 1-6-1956. Therr 
was a considerable increase of new business during 1954-55 and 1955-56 
which caused a great strain. The staff in Circle Olffces were new to this 
type of work and it took sometime to settle down resulting in some accu- 
mlllation of arrears in the meanwhib. 

(B) Premium ledger accounts arc written up with reference to parti- 
culars available to the schedules and certified lists of P.L.I. recoveries fhd- 
shed and by Accounts Officers all over the country. Non-receipt of scheduh 
in time and imgularities in the preparation of the schedules, caused accu- 
mulation of arrears in posting and unadjusted itcms. 

(C) The decision in December, 1956. introducing ccnt per cent check 
of postings with retrospective effect from April, I 956 created a berck log of 
about six months to start with. This back log hampered fuRher p r o m  
as in the meanwhile a large number of ledger accounts changed location dw 
to transfer of insurants, etc. 

The following steps have been taken to improve the position :- 
(1) Additional suff wherever justified has been sanctioned to clear 

the amam. 

Arrears of posting have been cleared to a very large extent. 

(2) By sustained and conartcd drives, the incidence of fresh unposttd 
items has been brought down and a large number of 
itcms settled. 

Q)  The question of coma pmparrtion of sJrdUie6 oa which tb. 
efBcicncy of P.L.I. sceountiq wrinly dcpendo, was taken up 
with tht ChmpvoUcr and Auaitos Gaatrcrl who hPo hued 
Luzructione to dl concarned in hia lemn No. p76Lhdjar- 



I / ~ o + ~ ~ - I I I  dated 1-4-1959> and No. zo6q-Adm.I/604-5$-IIL 
dated 15-7-59 (copies enclosed). Government of India,. 
Ministry of Finance have also issued detailed instructions to 
Disbursing Officers at our instance (wide O.M. No. I?. 11 
(-)-EII ( A ) h  dated 13-7-59 (copy enclosed). 

(4) Arrangements are being made to get internal audit checks carried 
out by an independent set of accountants. The matter is 
under examination in consultation with A. G.,  P. & T. 

The latest position relating to : 
(a] antars in posting in the ledger cards. 

(ii) unposted items of premia realised, and 
(iii) claims pending settlement 

is as under: 
I. The work of posting of premiums in the individual ledger accounts 

is upto date except in the four Circles, Delbi, h-ladras, U .P. and West Bengal. 
In  these Circles the posting is in arrears by one month. 

11. The total number of outstanding unadjusted itcms as on 31-E-1959 
is 1422,200 including 22,817 in West Bengal Circle, and 4 7 , ~  I 7 in hiadros 
Circk. 

111. Out of 251 claims pending in Bcmbay Circle as mentlc nc J In t h e  
Audit Report, 1959 only two cases are pending settlcmcnt for u:m I f Itpal 
documents to be produced by parties. 

The total number of death and maturity claims pending for more than 
3 months in all the Circle Offices is 624, including 274 cases in which legal 
documents are to be produced by the clairnwts. 

This note has been seen by the Accountant-General, Posts and I-&- 
graphs, Simla. 

Sd( V. SHANKAH, 
l)rrcc!cror Gennd, 

Posts and TeZqrap/~s. 

GJPY OF LETnR KO. ~ ~ ~ A D M N .  I;~O~-J~-III-DATET) 1Hk: I S f  APRIL, 1959 
FROM m OFFICE OF THE COMFTROLLER AND ALDITOR GENERAL OF 
INDIA TO ALL ACCOUNTANTS-GENERAL AND OFFI(ES SUBORDlhA'TE TO 
THEh4 AND ALL PAY AND ACCDVW~S OFFICERS. 

Sir, 
In inviting a rcfercrce to this r ffice circular letter No. 944-Admn., 557- 

48 (Pan II), dated the 18th April, 1951, I sm ditectcd to state that it haa bccn 
rrpl.rrenud by thc Director, Portal Life Insurance that the number of un- 
ported Items of h l  Insurance Prcmia is on the increase M a result of rbe 



k h i n g  types of irregularities in the matter of preparation of schedules md 
urtified lists :- 

( i )  Schedules and certified lists arc not received in complete form but 
lists are received piecemeal and long after due dates; 

(ii) Lump credith are shown without details and even'after the lapse 
of several months, their requisite details are not received; 

(iii) In many cases the policy n ~ m b e r s  of insurants are not furnished 
in the certified lists and in a large number of cases wrong 
policy numbers are quoted; 

(iv) Errors in totals are found in different sections or pages of the 
schedules ; 

(r) Etrcnrcus cicdits mostly due to misclassificatitrs arc foucd in 
the schedules ; 

(vr) In respect of manuscript entries in the schedules. the figurts or 
names are found to be either incomplete or illegible ; 

( e r r )  W. hle  makirg entriis in mtfiuicriyt r n   articular order is maic- 
tained ; 

( r m )  In case of double rcccbver1r.s or late rccc,\eries, the ~ a r t ~ c u l a r  
months of pay bills or pension bills frcm which prcrni~m has 
been recovered is nor mentioned nor 1s an explanation for late 
drawti1 of pay or pension furnished. This informaticn is 
absolutely necessary 10 determine the habili~} of the insurant 
to pa!. fine or intercst that may be due; 

( ~ x j  Kames are often scored cut from the addresso-printed entries in 
the Schedules but no remarks are offered as to why they are 
scored out and to which other Units the insurants concerned 
are transferred. Similarly, infmmation relating to Unit from 
which the insurant whose name has been added in manuscript, 
has come on transfer, is also omitted. The information on 
this point is absolutely essential so as to enable ledger Accounts 
tcr lx kcpt in the proper Unit under which insurant draws 
his pay. 

2. The Director. P.L.1. hiis also reportcd  hat r t x  me nrhly certified lists 
are not being sut-,mitted hy the Accounts Officers cm due ciatts. 

3. It is, therefore. rcquewed that the position regardi~g the prevakxc 
of the different types of irregularities noted above may kindly be examined 
in your officv und appropriate remedial measures adopted, where necessary, 
to guard against the recurrence or continuance of such irregularities. 

Yours faithfully: 
Sd/- M. L. MANNAN, 

Assrt. Accounts Oficn (Admrr.1 



C O ~ Y  OF UlTTBR NO. ~ O Q - A D M N . I / ~ ~ ~ - ~ ~ - I I I ,  OATID 15-3-59 PROM 
COMPTROLLER AND AUDITOR GENERAL OF INDIA, NEW DELHI TO ALL 
.~CCOUNTANTS GENERAL, <:OMPTROLLER, KERALA AND OFPICKS 
SUBORDINATE TO THEM, ALL PAY AND ACCOUNTS OWICERG 

In inviting a reference to this office circular letter No. 976-Admn. I/ 
w-3s(III), dated 1-4-1959,  on the subject mentioned above I am directed 
to state that it has been brougbt to our notice by the Director-General, Posts 
and Telegraphs that there is a large number of items of Postal Life Insurance 
Prernia lying unposted in the premium ledger accounts and that they have 
sanctioned additional staff and have launched special driws to .settle these 
unadjusted items expeditiously. The Director-General, Pests and Telegraphs 
has also rtquested that references made by the Heads of Circic s to the Audit 
Offices etc. in respect of the schedules and Fostal Life Insurance recoveries 
may be arranged to be attended to by the Audir Offices etc. promptly. I 
am, theMore, to request you to take such steps as mag be necessary to ensure 
that references are accorded priority and dealt with expcd~tiously. The 
Director-General, Posts and Telegraphs has a1 to been rcqucsted to arrange re 
bring to your personal notice once in two months a list of references, if any, 
which have remained unreplied to  for over a month in your ofice. 

Yours faithfully, 
Sd/-M. L. MANNAN, 

. i s s r r .  Accounrs Officer. 

COPY OF 031. NO. F.1 r(zl)-ECII <.A) 9 ,  m-ren THE 1 3 1 . ~  JLTY. 1959 
FROM THE MINISTRY OF FINANCF (DEPARTMENT 0 1 '  EXPENDIT~~RE) 

The undersigned is directed to invite a reference to para 218 of Gentmi 
Financial Rules which lays down that 3 complete list of subscrib-rs to each 
fund including P o d  Lfi Insurance fund should br m~inwined by 
a h  disbursing officer in the relcvant form of the Fund Schedules and the 
monthly schedules to b: attached with pay bills should be prepared from this 
list. It has been bmught to the notie of this Ministry that duc to non- 
drscrvancc by the Heads of Offices of the instructions contained in the para 
referred to above, thc schedules of recovery of Postal Lift Insuroncc subs- 
criptions are not furnished with proper details with the result that a large 
numb of items remains unpstcd in the )cJga cards for want of infoma- 
tion in rcspea of non-recovery, short or excess rcccwry of P.L.I. subs- 
cripti4x&. 

2. The matter has been d u l l y  considered in conwltation with the 
Comptmlkr and Auditor Garcral of India and necessary instructMars haw 
botn is& to all had8 of Civil Audit and Account Offices to furnish am- 
pkte details * ti# os possible in the monthly certified lists i f  rccoverico. 
It is, however, felt that unless drawing and disbursing ofhm 9re fully dive 
to their . ., .  in the matter af giving full information promptly 
in sd, d-, it is not possible to do much to impove  nu^ 
drher in the Audit o&wr ar in the offices whae pranium kdga scouatr 



u c  tndntskd.  In order to achitve greater cmciency fn this regard it h& 
k e n  dacidcd that the list of$tlbscribers to Postal Life Insurance Fund m y  
henceforth be maintained in a register in the enclosed form and not in ffatm 
T.R. 57. The instructions for maintenance of the new register and prepam- 
tbn of the monthly schedules to be attached with pay bills are given in the 
Anntxute to this Manorandurn. 

3. Ministries of the Government of India are requested to bring these 
instructions to the notice of all drawing and disbursing officers un&r their 
control for strict comrliance in future. 

4. Necessary amendments to para 218 of General Financial Rules will 
k made in due course. 

Sdi- C. P. MI'ITAL, 
Ut~dr? Stcrtrary to rht- Gtvertrn~enr of India. 

T. 
All hlinistrics mi! Dcpartmcnts of the Gcvcrnment of India etc., ctc. 
Copy forwarded tv all State Governments and Chief Commissicrners. 
Gbpy also fomardcd tc all the Branchcs of the M i n ~ s t ~  y of Finance 

(inrluc!ing the 1)cfcnce Divizic n. thc Dcpnrncnt (if Eccmomic Affairs and 
the Dcpartmtnt of Rcvcnuc;. 

By order, etc. 
sd/- c. P. A w - r r A L ,  

llnder Srcrerarj* ro the Gvt,rtrnrcnr of Ivdzo. 

&ajr Procrdurc. for rPc.c,vrry and acc-ounring of P. L. I .  Prtrnta. 
As required undrr Fnra 218 of the G.F.R. Vd. I all the draw~ng officers 

should maintain in the form encloscd a corrected anl upto dtte register of 
policy holders unckr their control. 'The name of the p.dicy holders should 
bt **noted In alphabrtical orttrr acu-ording to surnames, leaving suflicient 
space bclwetn two tntrics to cnable new comers name being inserted in 
the right place. A scparate rntry should be **m;de in the register for 
each policy in the case of policy holder having more than one policy. 
On receipt of an intimation from the Direc~or, Postal Life Insurance, 
Calcutta, about the issue of a policy in favour of a subscriber authorising 
the drawing officer to cornmnce recovery from pay or on receipt 
of a last Pay Certificate in respect of the subscriber, transferred from another 
ofice, the drawing officer should make a note of the particulars of the policy 
in the register. The name of the office from which the subscxiber has been 
t r a n s f e d  should invariably be noted in the remarks column. Whenever 
a subscriber is transferred to another office or his policy is discharged, his 
name should be scvlred out from the register, giving necessaxy remarks re- 
wding discharge of jmlicy or indicating the office to which the inswant hrs 
bnn transferred as the case may be. 

2. Aftcr the prcpluation of the monthly bill but before its enc~shment 
the bill clcrk should check up the recoveries shown in the bills oa ciccount 
of Postal Lifc Insurance with the register, to see that the recovery has been 
node from all the subscribers and the correct amount has been rrcovemt 
This chcck will discover the caws of omissions to make recovery as weU 
m cases of noting of P.L.I. recovcrics in a wrong dumn of the pay bill. 
The amounts of tk recovery shown in the bills should k posted in the mamhIy 
olumn in the register with proper Fcfma to the biila or the vouchen, 
rcsroae fbr short, txa8a or n*n-ncovery being brkffy noted in the rwmrb 



oolumn. Extracts of this register should then b: made out in the schcdulu. 
The schedule should be attached to the relevant bills in s u p p n  of the n- 
covcries. 

3. While taking extracts it should lg seen that the names of those in- 
surants from whom recoveries were made in the previous months but no 
recoveries have been made during the current month either on account of 
transfer or discharge of that policy or on account of leave salary b h g  not 
drawn or the official bzing on leave without pay, should b: included in the 
current month's schedule with nec'essary remarks noted against their names. 
Similarly the remark ' New Policy' or 'Transferred from. .office' should be 
given in the schedule against the names of insurants entered for rhc first 
time in current month. Reasons for shmt or excess recovery should bc noted 
briefly in the remarks column. In short, schedule of Postal Life Insurance 
recoveries to bo attached to the bills would b? a record not only of tho3e 
from whom the recovery has actually b-en cffxted b l t  also of th ,se from 
whom recovery was being effected previou..ly but has not now bxn eff2;t- 
cd. 

In case of double recoveries or late recoveries, the reasons for late draw4 
of pay or pension togcther with an indication of the month of pay or pension 
fmm which premium has been recovered, should be recorded in the remarks 
column. This information is absolutely necessary to determine the liability 
of the insurant to pay fine or interest and the currency of the policy. 

4. Though each pclicy of the insurant will be cnter4 separately im 
the register and the scheduk, the total amount racoverablc monthly from 
esch holder on account of all policies should be shown in the regist- 
by bracketing all the policies. This will serve as a guide for preparation of 
monthly bills wbae recoveries in respect of cach policy cannot be shown SC- 
parately. This total in the register should bc kept corrected up to date om 
additions of new policies and exit of old ones. 





APPENDIX XI 

(Reference Para. 82 of the Report) 

Note p ~ ~ t r a n t  to at ion taken i n  recommendation ynrcu'ncd in, Para 5 of 
the u r d  Refort (1st Lr;k Sabha) regzding &crplinmy acrron against 

delinquent off i d s  
The Public Accounts Committee observed that in takine; clisciplina~ 

&tion against officials responsible for lossrs and fraud., both sped  and Arm- 
scss wrre csstntial, rnd &sircd that a rejxvt on the disposal of the pending 
cascs should be sutmitrcd ro thtm at thc time thty take up next year's 

recounts. 

( i )  The obscl~ati(ms made hy ihe P A.C. kave I x ~ n  brought to thc notice 
of all the subordinate  nits cnd it is h p d   hat thtrc w i l l  be no nvoiciablc 
&ky in future in 1t.e dis~osal of,c!isciplinary tascs. A machincry already 
cxisn in the Dilectc~rate to warch the dispod of cascs whcre the amount 
involvtd is more rkrn Rs. sccl-. In rcspcct of caxs upto Ks. coo/- ins- 
ducticns have ct v; kctn issucd to Circlts to submlt quancrl>. statcmcnts 
i c jca~ing nrrntxr id finding disciplinaq r a m .  

( i t ]  As rep& pnding cascs for the y~vcars 1922-53, 1953-54 1yW-5 
in which in~csri~tion/disri~Iina~y actitan k s  nor SO far hetn c o m p k a J  
the position as on 1-4-47. 1-IC-57 bnd 1-4-58 as againfir 1-9-56 is inciicaled 
in the stattmnt bcbw :- -- - -- -- --- - --- - -.-- 

No. of cases pending in which investigatim/ 
For the year drscjplinary action not completed 

Of tbert 151 cam, 47 casts arc pcnding in Courts md 17 PIT with the 
?oh. 



APPENDIX XI1 

(Reference Para 84 of the Report) 

Note pursuant to action taken on para 6 of the First Report (Second LoR 
Sabha) rqarding defective working of a Postal Stock Depot 

The Rajasthan Circlc was created with effect from 1-9-1953. On the 
creation of this Circle, the staff had to work under severe handicaps due to ' 

lack of adcquatc staff, accommodation and the absence of proper records. 
An approximate indcnt for the requirements of cloth for 1955-56 for 70,000 
yards (without dctails) of cotton cloth was submitted by the Circle Office, 
Jaipur, in February, 1954. This indent was followed up on the 18th June, 
1954 by a revised one giving the details of requirements of 70,000 yards of 
cloth. 

In view of the tentative decision that had been reached earlier for utilising 
Khadi cloth for making uniforms, the Directorate placed a consolidated in- 
dent for Khadi cloth on the Director of Textiles, Bombay, on the 29th March, 
1954. A copy of thc indent placed by the Directorate was simultaneously 
sent to the Director, Posts and Telegraphs, Rajasthan Circlc, Jaipur. Neces- 
sary contracts wcrc concluded by the Director of Textiles, Bombay in July/ 
August, 1954 and copies of Acceprances of Tender were also received in the 
Jaipur Stock Depot In July/August 1954. The actual supply started in Feb- 
ruary 1955. 

The policy decision to change over to Khadi cloth for supplying uniform* 
to staff was communicated to all the Circles by the Posts and Telegraphs Dir- 
ectorate in Oc~ober, 1954. Though this decision did not require submission of 
any revised indcnt, for the ycar 1955-56, the D.P.T. Rajasthan Circle, Jaipur, 
submitted n revised indcnt for Khadi cloth for rggg-gd in February, 1955 in 
cancellatic~n of his letter of 18-6-1954 without taking into account the Accep- 
tances of Tenders already received by him in July/Aupst 1954. This revised 
indent was forwarded to the Dircctor ofTextiles by the P. 8;. T. Directorate on 
the 19th April, 19.55 for arranging supply under some misapprehension. At 
that time there had been serious complaints from the staff regarding non 
supply of uniforms which wns due to delay in the supply of Khadi cloth by 
the Khadi Board. The procedure then obtaining in the concerned section of 
the P.&T. Directorate did not also admit of proper checks on the indents re- 
ceived from Circles, as it only functioned as a consolidating and forwarding 
agency. These factors resulted in double-indenting of cloth for 1955-56, in 
respect of Rajasthan Circle. The defective procedure then obtaining in the 
P.& T. Directorate hns since been remedied. 

In view of the facts stated above and also the fact that no loss has been 
occasioned as a result of the excess indentinp of Khadi cloth, it is considered 
that disciplinary action would not be justified. With a view, however, to 
preventing recurrence of excess indenting, instructions have been issued (in 
Xkc,'58) to nll concerned to ensure that at the time of placing indents, pending 



mdats  and acceptances of tender should be carcfully t a k a  into accotnt. A 
separate Section has also been created in the Directorate with cffcct frcm I ~ t h  
January, 1957 to ensure a better control in the placing of the indents in view 
of the increased work due to all-round expansion of the Depmtment. 

This note has been seen by the Accountant General, Posts and Tele- 
graphs. 

Sd/- V. SHANKAR, 
Director General, 
Posrs and Telegraphs. 



(Re'crence Para 87 of the Report) 

Note pursuant ro m i o n  rakm on para 14 of the Piru Reporr (Second Lok Sabha 
regarding Failure of a railorang contracror LO account jor materiais sog- 
plied by a Posral Srock Depot for delivery of finished garmetars. 

The Public Accounts Committee have des~red to be apprised of the final 
outcome of the proceedings against the Manager, Postal Stock Depot, Madras, 
und the Contractors in the case rclating to failure of the tailoring contractor to 
account for the total quantity of the material supplied by the Postal Stock 
Depot for delivery &finished garments referred to in para 8 of the Audit Re- 
port I 957-Part I. 

2. The disciplinary aspea of the case against the Manager, Stock Depot 
(since retired) has been examined. In this case after the quotations in reply 
to the teodcrs were examined on 2-1-54 and selection of the contractor was 
decided upon, the A.D.P.S. recorded that the safeguard adopted during the 
previous ycar, niuncly, to issue materials not exceeding the amount of security 
and earnest money paid until the Revenue Authorities' report was received 
should bc fullowed. At thc same time, he also stated that the work was to be 
finished within two months, in January and February and the Department 
was rcquired to be In a posirion to distribute rhe uniforms in March, r g 5 4  
The agrcwnent with the Contractor was signed on the 12th February, 1954 
and the work was of an extremely urgent nature. The firm of the Conuac- 
tors had bern supplying stmhed garments to the Department m previous years 
also, and according to the prac~ice the secutir~ amount was deposited by the 
Contractor In 1924 also. The woik Has of an extremely urgent nature and 
thc hlanager had no ma. ons to doubt rhe Contractor's good faith or integrity. 
'Thercforc, thc Contractor was issued liberal quantities of cloth from 12-2-54 
onwards so that rhe stitching of the uniforms should not be delayed on that 
account. The Contractor had complained at one s t a g  that once the cloth 
supplied by the Ikpurtmcnt was cut in sizes for garments, his Cutting De- 
p a r a e n t  was left idle m d  that lf sufficient cloth was not given, there would 
not bc an even Bow of work for the stitching Department. In  issuing tbe 
cloth to the Contractor in excess of the amount af the yecurity, the hlanager 

to have bcen guided by the extremely urgent nature of the requirements. 
The ivsue of cloth in sows of the security amount during this period, however, 
did not in any case contribute to default by the contractor because it is on 
record that the total amount of default is less than the m o u n t  of cloth issued 
subsequent to the recript of the report of the Reveaw Authorities. After 
receipt of thc report of the revenue authorities on I 1-3-54 there were no ins- 
tructions for restricting the amount of cloth to be issued to the Contractor. 
It has beul noted that the accounts maintained in the Stock Depot were 
chcclred by the A.D.P.S. during his visits on to the Stock Depot. The 
Manspper, Stock Depot, and the Assistant Director visited th godom of the 
Contractor on 13-8-54, 18-8-54, 19-10-54, 4-11-54, 30-1 1-54 and 4-12-54 
and they found nathiq amiss during their visits ahhough it wm within thir 



knowledge that the deliveries of stitched garments were not made in time. 
Efforts made to speed up delivery by frequent visits and written persuations 
and warnings proved futile and this aroused the suspicion in December, 1954 
that there was something more than mere delay. The Manager, Postal 
Stock Depot, and an Inspector were deputed to visit the premises of the firm 
and check up the stock of materials made over to the tailors from time to time. 
They visited the firm on the 10-12-54 but could not check the stock as it was 
stated that the room in which the stock had been kept was locked and the 
key was not available, having been taken away by one of the proprietors. It 
was, however, stated by one of the partners who was present that there were 
about eighteen bales in the locked room and that they would be shown next . 
morning. 

The next morning, t . ~ . ,  on the I 1-12-54 when the A.D.P.S. incharge of 
the Stock Depot and the Inspector who visited the firm on the previous day 
visited the firm and to their surprise they wcrc told that the firm had incurred 
a loss of about 20,000 yards by consuming ) yard of cloth in excess for each 
garment and had no stock on hand. It has also been noticed that the Manager, 
Stock Depot, had not kept the Supervising Officers in the dark and the total 
quantity of uniforms ordered, the number received and the number still to 
be supplied were brought to the notice of his superior officers on 30-4-1954 
and the firm was told on 1-5-1954 that the progress made by it was not 
satisfactory and steps should be t a k a  to step up the rate of stitching ofuni- 
forms due from them. On 26-8-54 the firm was again addressed and warn- 
ed that if the garments were not supplied, action would bc t a k a  for im- 
posing the necessary penalty as envisaged in the agreement as also for the 
removal of the name of the firm from the list of tailoring contractors. On 
239-54 a letter was addressed to the firm under the signatures of the D.P.S. 
and it was given one more opportunity. Statemcnts showing the progress of 
stitching were also prepared for some period and additional quantitits of cloth 
were issued to the Contractor during this period, VJZ., bctwcen September 
1954 and December, 1954. Ncither the Managcr not the Supervisory Officers 
had any idea of the intentions of the Contractor. Although the Manager 
may possibly have shoun a little more discretion, the main cause for default in 
this case was a procedural flaw uhich has becn rectified now. 

3. It is only after this case came to light, that the defects in the pro- 
cedure came to notice. Instructions were then issued for the maintenance of 
proper ledger accounts showing the quantity and value of material issued 
to each contractor, the finished goods received from him and the balance of 
materials outstanding with him after each transaction of issue or receipt. It 
has also been provided in these instructions that the material supplied to 
the contractor and the cost of the material retained by him at any time should 
be covered by the security amount furnished by him. 

4. Having regard to all the facts and circumstances of the case, it has 
been held that the Manager as well as the Supervisory Officers acted in good 
faith. The Manager rendered over 40 years of service in the Department 
and the record of his service throughout was extremely good. It was, there- 
fore, decided that the indiscretion on his part in issuing excessive quantities 
of cloth is not so serious as to justify the imposition of a punishment. 



5 .  In regard to proceedings against the contractor the facts briefly 
stated are that on 29-12-54 Postmaster Gencral,Madras, came up for arbitra- 
tion to the D.G. P.&T. under clause 18 of the Agreement for settling the dis- 
pute between him and the contractor regarding the alleged defalcation of 
cloth by the contractor. The arbitrator heard the parties on the 16th March, 
1955, and gave an award on 30-3-1955 in which the contractor was held res- 
ponsible for accounting for 26,900 yards of cloth valued at Rs. 33,973/3/1 
to thc Department. The award was filed in the Aladras High Court 3n 
25-4-55 for passing a decree in terms of the award to enable necessary exe- 
cution against the contractor. The first hearing took place on 18-1-1956 
and an interim order was passed by the Court in which the other Government 
Departments were restrained from making payments of outstanding dues 
to the contractors. 

6. The petition for passing a decree in terms of the award has been 
pending in the Madras High Court evcr since. The award has been re- 
ferred back to the Arbitrator by the Madras High Court on 10-11-58 for 
indicating the value of the cloth. 

7. This note has been seen by the Accountant General, Posts and Tele- 
graphs, Simla. 

Sd/- SHANKAR, 
Director General, 

Posts Q Telqraphs. 



APPENDIX XIV 

(Reference Para 89 of the Report) 

Note pursuant to action taken on para 28 of the Firsr Report (Second Lok 
Eabha) regarding loss due to delay in [akinR action against the Extra 

Departmental Branch Posrmasrer. 

In  the note forwarded under Ministry of Transport and Communica- 
tions Memo. No. 43-3/58-Disc. dated 9-7-1 958 (Appendix XXVIII to I ~ t h  
Report-Vol. 111, the P.A.C. were informed that most of the officers who had 
dealt with the case in the Divisional and Circle Offices had retired from ser- 
vice before the lapses on their part were examined. Explanations had been 
called for from the officers who wee still in service and the matter was under 
consideration. The Committee have desired to be informed about the action 
taken against the officers who are still in service. 

2. Even though the officers who had dealt with the case during its 
crucial stages had retired long ago and no action could be taken against thcm, 
an attempt was made to get their explanations as to why prompt action was 
not taken to remove the Branch Postmaster when his conduct was found to be 
suspicious. This was done with a view to finding out if any of these retired 
officers could f i l l  the gap as to the reasons for their reluctance in taking a d o n  to 
remove the Extra Departmental Branch Postmaster and with a view to exa- 
mining any defence on the part of serving officers that they continued the 
rrearmcnt accorded to the case by their predecessors. The replies received 
do not, however, throw any light on the matter. 

On 11-5-49 in the course of an interview with the Supdt. of Police, 
Az8mgarh, the then Superintendent of Post Offices was verbally informed 
that the Branch Posrmaster was suspected by them of complicity in the 
crime and was also considered to be of a cunning and unreliable nature. 
The Su rintendent of Poilce promised to send his formal report within 'la7 fifkn ys. An explanation of this Supdt. of Post Offices, who is still in 
service, was obtained for his failure to rcmove the Branch Postmaster when 
his conduct was reported to be very suspicious. The officer lus explained 
1nrm a160 that (i) the suspicions about the b a a j i d e r  of the Branch P o s ~ t e r  
expressed orally were not conveyed in writing and ultimately the thefi re- 
mained untmced ; (ii) afrer the theft remained untraced he took appro- 

riate action and ordered recovery of Rs. r ,000 from the Branch Postmaster ; (?. . ~ u )  the Branch Postmaster had a sufficiently long service and a solitary case of 
reported theft which eventually remained untraced could not justify the dmtic 
a d o n  of removal from m i c e  when there was no previous instance of unsatis- 
factory work or doubtful character against the Branch Postmaster ; (iv) as 
far as he runembers he had discussed the case with the Deputy Posunastcr- 
General and the Postmaster-General, Luckr~ov.~, for guidance and his action 
had their tacit approval. I'he explanation is considered satisfactory and in 
tht circ\rmsfances no action against the officer is contemplated. 



3. Explanations were also obtained from the officers, who are still in 
service, for (i) delay in the disposal of the case when the matter was rderrcd 
to the Directorate and (ii) failure to point out that the question of the removal 
of the Extra Departmental Branch Postmaster was within the competence of 
the Divisional Superintendent when the reference was received by them. So 
far as the delay is concerned this was caused largely due to the location of the 
Branch concerned at Simla while the officers concerned were stationed at 
Delhi, the heavy volume of work and inadequate personnel. Measures have 
since been taken to rectify these defects. 

4. In  regard to the failure on the part of the officers in the Circle Oacc 
and the Directorate to secure the removg of thc Branch Postmaster by point- 
ing out to the Divisional Supdt. that jthe mattcr was entire11 within his com- 
petence, it is pointed out that the main question concerning the Directorate was 
thc writing off of the loss to be sustained and not that of removal of the Branch 
Postmaster as the latter was, while t k  former was not, within the competence 
of the Circle or the Divisional Supdt. Officers, dealing with the case in the 
Directorate and the Circle, thcreforc, concentrated on making sure that there 
were actually no other means left through which recovery of the loss caused to 
Government could be made and the write-off of the loss was unavoidable. 

5 .  The explanations of the officers have hccn carefully examined and it 
is considered that thcse officers did not act with any intention to shirk res- 
ponsibility but that it was a case of bonafide error of judgment in not assess- 
ing correctly the need for making the Branch Postmawr ineffective. It has, 
therefore, been decided that no action should be ~aken against the officers still 
in service who dealt with the case in the Circle Office and in the Directorate. 

6 .  This Note has k e n  seen by the Accountant-General, Posts and T e l t  
graphs. 

Sd/- V. SHANKAR, 
Director Gemral of Pmrs & Tel~zpruphs. 



APPENDIX X V  

(Refcrcnce P a n  92 of the Report) 

Memorandum No. 15-WF(12)/58 datcd the I I th July, 1959 pursuant to action 
taken ota para 23 of the Elcveoth Report (Second Lok Sabha) regarding 

loss due to abandonment of Jabalpur Foundry Project 

In para 23 of the I I th Report (Second Lok Sabha) of the Public Ac- 
counts Committee. Vol. I, the P.A.C. desired to be furnished with a note 
regarding the final outcome of the disposal of surplus materials and of the 
plant and machinery as well as the ~lltimdte 10% to Govcmmenr on the 
abandonment of the Jabalpur Foundry Project and the action taken against 
the concerned officers. 

2. The final position regarding the disposal of surplus materials and 
of the plant and machinery and the utilisation of floor spacc of the Jabalpur 
Foundry is as follows.- 

(t3 Raw Materials.-All raw materials originally procured for the Jabal- 
pur Foundry, which had become w r p l u .  are beinp utilised by the P. Br T. 
Workshops. The important irems requiring disposal are Pig Iron. Steam 
Coal and-Lime Stonc. The latest position in regard to these items is given 
below.- 

(a) Pig Iron.-There was a total stock of 1098 tons of pig iron at 
Jabalpur in August, 1958. It is being utilised in the Tele- 
graph Workshopp, Aliporc (Calcutta). Now about rqo tons 
are at Jabalpur awaiting transport to Calcutta. 

(b) Steam Coal.-In August, 1958, the stock of steam coal was about 
448 tons. It is proposed to utilise this stock in the Telegraph 
Workshops, Jabalpur, in place of smithy coal. It is now esti- 
mated that the entire quantity of steam coal would be utilised 
in about two years. insread of one year as reported in the 
note furnished with this Ministry's O.hl. No. 15-WF(12)158, 
dated the 19th September, 1958. During this period. the 
supply of the smithy coal will be utilised for building up a 
reserve as supply of smithy coal against allorment is irregular. 

(c) Lime Stone.-In August, 1958, the stock of lime stone at Jabalpur 
was 20 tons. The entire stock is beinp transferred to Cal- 
cutta for consumption in the l'elegraph Workshops, Calcutta. 

(it] Plant and Machinery .-Plant and machine had hccn obtained 'x for the tbundry project at Telegraph Workshops, Ja alpur, at a total coot 
of Rs. 1 , 3 3 , p g  (or Rs. 1,33,ooo mentioned in para 5 of the Audit Rcpon 
I%&-Part I), which consisted of the foilowing- 

(a) Cost of the machines . I ,10,98r .37 
(b) Cost of installation . . ' 22,728'00 



Of these, machines worth Rs. 69,395 (excluding the cost of installation) 
have been utilised in the Workshops. However, machines worth Rs. 41,586 
(excluding installation charges), the details of which are indicated below, 
could not be utilised in the Workshops and are being disposed of through 
the Director General of Supplies & Disposals. Necessary sanction for the 
disposal of these machines through the D.G.S. & D. has been accorded 
on the 24th September, 1958, and the action for their actual disposal is 
being taken by the D.G.S. & D. 

for 

Item No. Original cost 

(I)  Goods Lift I 16,216-00 
(2) Soorkey Mill . I 2271 '50 
(3) M. S. Cupola (3 tons) I 8,162 -eq 
(4) M. S. Cupola (5j6 tons) . 2 14,936 '00 

- 

(iii) Floor Space.-It is being fully utilised by Jabalpur Workshop 
storage purposes. 
3 .  As regards the loss caused to Government on account of the aban- 

donment of tfie project for foundry the position is as follows :- 

(a) Capiral invcsrmcnr to the extent of Rs. 5,33,800/- was made ou 
buildtngs, sheds, boundary wall and sanitary installations etc. in connection 
with the project for foundry. These buildings, sheds and other installations 
are being fully utilised for storage of M. S. Sheets, Ammonium Chloride 
and other items of thc stores of the Telegraph Workshops, Jabalpur. If  
the buildings wcre not there, it would have been necessary for the Work- 
shops to go in for new buildings for storage of materials. As such there 
htu been no loss to Government on this account. 

(b) Capital investrnenr on plant and machinery .-Plant and machinery 
worth Rs. 1,33,7og had been obtained for the foundry project consisting 
of the following :- 

( I )  Original cost of machines 1,10,981-37 
(2) Cost of installation . 22,728 -00 

Of this, the entire sum of Ks. 22,728-00 Np on account of the cost of 
instnllation represents infructuous expenditure. 14s regards the cost of 
machines, machines worth Rs. 69,39 have been utilised in the Workshops L and machines worth Ks. 41.586 ure ing disposed of through the D.G. 
S.& D. The sale value of thcsr machines is expected to be Rs. 31,ooo,"- which 
would reduce the net loss to Government to Ks. 10,5861- only. Thc total 
loss on account of the Capital Investment on plant and machintry including 
the instabtion charges would, therefore, be Rs. 33,314/-. 



(c) Cmfingsnt Expendimre.-The loss on account of the i n f m o u s  
oantingenz expenditure is Rs. 15,oool-, as loose tools and appliances worth 
a b u t  Rs. 5,000 a n  fully recoverable. 

4. The total loss caused to Government in respect of buildings, plant 
and machinery and contingent items, therefore, works out to Rs. 48,314 as 
against Rs. I lakh estimated in para. 5 of the Audit Report (P. & T.) 1956- 
Part I, due to subsequent utilisation of the foundry buildings, sheds etc. 

5.  Apart from this, infructuous expenditure has been incurred on 
account of the freight and handling charges in transferring plant and machi- 
nery and raw materials to Telegraph Workshops, Calcutta and on account 
of the interest charges on the capital locked up in the buildings, plant and 
machinery and raw materials till they were put to use. This has been as- 
sessed to be of the order of Rs. I a 6 8  lakhs. Infruauous expenditure on 
this account may, however, be off-set partially by the savings caused to 
Government on account of appreciation in the value (Rs. I -40 lakhs) of 
the raw materials by the time they were utilised. 

6. It may be argued that some expenditure could be assumed on ac- 
count of store-keeping, accounting and godown rent charges as well as the 
possibility of deterioration of some materials and/or losses on account of 

low stOraE. The point, however, is that of the materials stored, lime 
stone has en tested and found to retain the original quality and irnperish- 
able materials like pig-iron and steam coal would not suffer from deterio- 
ration in the period under review. The element of expenditure on this 
account can, therefore, at most be insignificant and may be ignored. 

7. A separate Memorandum will be submitted to the P.A.C. on the 
question of taking action, if any, against the concerned officers. 

8. The Accountant General, Posts & Telegraphs has seen this memo- 
randum. 

Sd/- D. C. DAS, 
Joint Stxrctary w the Gw81.nmsnr of India. 



APPENDIX XVI 

(Reference S. No. 2 in Appendix I of the Report) 

Office Memorandum No. ~ - T F ( I I ) / $ ~  dated the 14th May, 1959 pursuant 
to action taken on para 27 of the 22nd Report (First Lok Sabha) regard- 
ing suppl of equipment by the Id ian  Telephone Industries Ltd. to the 
P. 8 8 Department. 

The undersigned is directed to refer to S. No. g of Appendix I to the 
Eleventh Report of the Public Accounts Committee (1958-59) on the Ap- 
propriation Accounts (Posts & Telegraphs) 1955-56 and Audit Report 19 7 
-Part 11. The Public Accounts Committee desired to be apprised of t& 
latest position as regards- 

(a) review of provisional pricing of equipment supplied by In& 
Telephone Industries to the, Posts and Telegraphs Depart- 
ment; and 

-- (b) issue of Rate List by Indian Telephone Industries for items of 
equipments supplied to the Posts and Telegraphs Depart- 
ment. 

2.  The requsite information is furnished below:- 
(a) The review of provisional pricing of equipment supplied to Posts 

& Telegraphs Department by Indian Telephone lndusmes 
has been completed by the Cost Check Unit OfTicer. The 
entire amount of Rs. 60 lakhs relating to bills issued upto 
31-3-1956 has been paid to the Posts & Telegraphs Depart- 
ment by Indian Telephone Industries. 

Further refunds to Posts & Telegraphs Department an also expected 
to be made by Indian Telephone Industries in respect of 
subsequent periods owing to reduction in cost of production 
at Indian Telephone Industries. 

(b) The Rate List hos been completely issued as on 31-3-1958 and 
this Rate List is in current use. 

3. This has been seen by the Accountant General, Posts & Telegraphs 
Sirnla. 

Sd/- M, M. PHILIP, 
Sacretaky to the Govern??unt of In&. 



APPENDIX XVII 

(Reference S. No. 4 in Appeedix I of the Report) 

Note with reference to para 82 of the 22nd Report (Firs,! Lok Sabha) regarding 
prcoisMn of separate press for the P. & T. Department. 

In the note attached to the Ministry of Transport and Communications 
(Depamnents of Communications & Civil Aviation) Memorandum No.3-391 
52-M dated 31st August) 1957 (Appendix XXYI of Elcventh Rcport of 
P. A. C. Volume 11) the Public Accounts Committee were informed that one 
Rota Print machine had been installed in the officc of the Postmaster-General, 
West b g a l  Circle, Calcutta on 25-5-1956 as an cxpcrimentd 
measure for printing of forms, etc., in cmcrgencies, and that provision of 
such machines in other Circlcs would be consic!ered in consultation with the 
Chief Controller of Printing and Stationery in case the machinc installed in the 
West Bengal Circle proved useful. 

2. In serial No. 20 of Appendix I to their Eleventh Report for the year 
1958-53-Volume I, the Public Accounts CommiLtee have now desired tk) be 
apprised of the method of installation of Rota print machine in the various 
Postal Circles. 

3- Only one Rota print machine has been installed in tbc Weyt B s g d  
Circle Office. The question of of filrthcr installation of such machines has to 
be considered in the light of the report of the P. &. T. Forms Committce as 
one of the terms of reference of that Committce was to cxamine the 
question of provision of small job presses in thc P. &. T. Circles. Thc Forms 
G d t t e e  has since submitted its report on thc 18th hlarch, 1959 and the 
report is under consi&ration of the Government. The P. &. T. Forms 
Committee has, howcvcr, not recommended the installation of Rota Print 
machines to other Circles due to the following rcasons: 

(i) The machine is not capable of printing all the forms and can print 
forms only upto foolscap folio size. 

(ti) Apart from thc initial high cost of rhe machine the printing by 
this ~ c h i i e  is too expensive as compared to printing in a private 
press or in the Government of India Prcsses. 

(iii) For each kind of Form required to be printcd on this machine 
Rota-print metallic platcs or Rotamasta paper plates arc requlred 
which are costly and further add to the cxpcnditurc. 

(go) Purchase of this machine and othcr consumable articles fibr ~ t s  
use involve outlays of foreign exckangc as they are imported 
items. 

4. This Note has baa seen by the Accountant-General, Ports and 
Telegraphs. 

Sd/- V. SHANKAR, 
fitdcror- General, Posts and Telap@k. 



APPENDIX XWR 

(Rdircrcc S. No. 6 in Appendix I of the Report) 
Nort pir+susrrr to action taken on para 8 of the F ~ M  Report (Second LoA 

Subha) regarding infrucruous txpenditure on rent of building occupied by Rrfugccs. 

The Committee desired thar they may be apprised of the latest position 
in this matter. It has already been brought to the notice of the Committee 
that the expenditure of the P. & T. in this connection has been reduced to 
the barest minimum of Rs. 3501- per month, being the rent of the premises 
payable to the landlord. The P. M. G. West Bengal Circle, Calcutta was 
reqwstcd on 26-2-58 to contact the West Ben& Government authorities for 
assistance in getting the unauthorised occupants moved out of the building 
(23, Nimta Road, Belgharia) as they did in the case of 7742, Park Street, Cal- 
cutta, the P. M. G. Calcutta, was granted an interview by the Chief Minister 
West Ekngal on the 7th June, 1958. In that interview the P. M. G. requested 
him for assistance in getting the unauthorised oc~vpants vacated from the 
prcmiscs. The Chief Minister suggested it might perhaps be easier to acquire 
the pcrtion in whch these squatters were living and to purchase it outright, 
giving ovcr possession of the land together with the building to the o s w  
and paying him due compensation for the acquired portion of the land and 
some of the out-houses in which these squatters were living. 

2. The P. M. G. West Bengal Circle, Calcutta contacted on 7-6-58 the 
Refugee Relief nnd Rehabilitation Department of the Government of West 
Bcngal who have informed him on 2-58 that the West Bengal Government 
would be agreeable to acquire the premises subject to the approval of the 
Ministry of Relief and Rehabilitation, Government of India. For this purpose 
they have got the valuation of the lands and buildings done through the 
Colkctor a d  thcy are submitting a proposal to the hlinistry of Relief and 
Rthsbilitaticm, Gr,\-rr n m n t  of Inha. 

A funher reference has been made to the Chief Minister West Ben& 
on 24-4-59 to use his good offices to expedite settlement of the case. 

3, 'This Note has been seen by the A. G., P. &. T., Simia 

Scfl- V. SHANKAR, 
lhttclor General of Posts and Telapraplic. 



APPENDIX X U  

(Reference S. No. 9 in Appendix I of the Report) 

Note pursuant to action taken on para 15 of the First Report ( & c o d  bk 
Subhu) regarding dieged frauds in the Establishment Pay Bills of a 

Head Post Office 

D:parunlntal axion against 23 oat of the 25 d-linquent offi5als hnq 
since b x n  findised and suitable recoveries have b:en o:J:red from them 
aggregating Rs. 2663.83. D:pmm:ntal action asninst on- offiial is in 
progress while the quzstion of recdvery from th: d2ath-cdn-retiremnt 
gratuity of angther official is unhr examination 

This note has been seen by the Accountant-General, Posts and Tele- 
mph. 

Sd/- V.. SHANKAR, 
Dwecror Generd, 

Porn and Telegraphs. 



APPENDIX X Z  

(Reference S. No. 12 in Appendix I of the Report) 

Note with reference to para 18 of the P i r ~  Report (Second Lo& Sabha) * 
garding alleged frauds in the S a v i ~ s  Bank Branch 

In this case, the prosecution put up one challan in the Court at Amraoti 
and 6 in the Court at Yeotmal. In the case at Amraoti the Judgement was 
delivered on 28-1 -I 957 acquitting the accused. The State Government of 
Bombay preferred an appeal against the acquittal of the accused in the High 
Court of Bombay at Nagpur and the accused has been convicted and sen- 
tenced to I year R.I. on 17-7-1958. 

2. In the Court at Ycotmal, the Judgement was d e l i v d  in respcCt 
of 3 challans on 28-1 1-1958 convicring the official as given below : 

Criminal Case NO. 34/56 . . R.I. for 4 months. 
Criminal Ckse No. 35/56 . . R.I. for 2 years & fine of 

Rs. 3001- for in default 6 
months R.I. 

Criminal Case No. 36/56 . . R.I. for one and half years and 
fine of Rs. 2001- or in default 
6 months R.I. 

All the above sentences arc to run concurrently. 
In other 3 cases judgment was delivered on 29-1 1-1958 and accused 

was sentenced as given below: 
Criminal Case No. 37/56. . . R.I. for 14 y m  and fine 

of Rs. 5001- or in drcfruit 
R.I. for 6 months. 

Criminal Case No. 38/56' . . R.I. for 2 years and fine of 
Rs. yo/- or in default 6 rnontb 
R.I. 

Criminal Case No. 39/56' . . R.I.for6months. 
The first two sentences in Criminal Case No. 37/56 and 38/56 an te 

M coclsccutivcly and the third to run concurrently with any of the two sen- 
ten=. Thc fines, if realised have been ordtred to be paid to the P. & T. 
Dcpaltmmt. 

3. lib nou hats been sun by the Accountant General, Posts a d  
TdCq.pb0. 

Sd/- V. SHANKAR, 
brrscwr Gw63,  Posrr 6 T-. 



APPHNDfJI XXI 

(RcLrerw S. No. 12 in Appendix I, of thc Report) 

Nore wirh reference ro Para I 8 of the Pirsc Report (Second Lok Sabha) 
regatdirrg alleged frauds in Savings Bank Branch 

Para 12 (iii) of P.  & T .  Audit Report. 1957-Purr I .  
In the fast note submitted t r  the Public Accounts Committee under 

Ministry of Transport and Communications Memo. No. QB. 81/7156-FRD 
dated 23-2-59 (Appendix XX) the result of the criminal Court cases was 
intimated to the Committee. The accused in this case preferred an ap- 
peal against his conviction. The Judgment in the appeal case was Jeli- 
vered on 23-2-59 and the result is as follows : 

I .  In criminal cases No. 34, 35 and 36 of 1956 rhe sentences 
ordered b!' the Lower Court have heen maintained. 

2. In criminal case No. 37'56. Sentence reducd from 1 4  years 
R.I. and fine Rs. 5001- to 1 4  years K.1, only. 

3. In criminal a s e  No. 38?56 the sentence rducrd from two ycars 
R.I. and fine Kq. coo!- to 2 years K.I. only. 

4. in  criminal case h'r. 39 6 rhe sentence of six months H. I. has h e n  
maintained. 

Sentences in all the 4 cases above are to run concurrently. 
2. This note has been seen by the Accountant-General, Posts and 'i'cle- 

yaphs, Simh. 
S 4 -  V. SHANKAR, 

Director General, Posts Q TelegrapI~s. 



APPENDIX XXII 

(Refenncc Para to of the Report) 

Note pursuanr to action taken on para 22 of the First Repmt (Second LbL 
Sabhu) regardiq losses of stores 

In para 22 of their First Heport 1957-58, the P.A.C. while discussing 
the audit para on 'Losses of Stores' observed that in view of the magnitude 
of losses of copper wire the P. & T. Department should study the problem 
in the light of measures at!tbpted by other countries. 

2. The Committee were informed that the question of replacing the 
copper wire by aluminium wire was being examined and that experimmts 
were afoot. The Committee I-avc now desired to know the result of the 
experiments conducted for replacing the coprer wire hy aluminium wire. 

3. Cerrain experiments have teen cond~cted on a short sectiun witb 
the use of aluminium wires. The first results of these tests appear to be 
encouraging. The use of aluminium wires to any larger extent will, how- 
ever have to be determined after taking a number of factors into account. 
It is, therefore. difficult to say if all tt-e difficulties can be overcome or the 
material can he considered to be entirely satisfactory. The little u- 
perience on this subject since uw of aluminium c~mductors for telecornmuni- 
cation work has not also been adopted to any great extent by other coun- 
tries. 

The solution to this problem lies In replacing copper wire by copper 
weld wlre to the extent prdcticablc and mproving the law and order situa- 
tion with a view to preventing large-scaie th~fts. After a careful conside 
ration of the thefts of copper wire an eight mile section bsw-w Cdcutta- 
Kharagpur is at present under replacement. It is hoped that this step would 
bring down the losses. The Department is also, liaising with the policr 
with a view to find out more appropriate methocis for apprehending the cul- 
prits. Technical arrangements such as inctallation of theft locaters are 
also being ma& on a more cxtensiw scale. 

4. This note hits been s e n  by the .\ccnuntant-General, Posts and Te- 
legraphs. 

Sdj-  V. SHANKAR, 
Lh rector Gu~rcrol of Posts and Tdrptaplrs. 



(Reference S. No. 16 in Appendix I of the Report) 

Note pursnant to action taken on pura 26 of the First Report (Second Lok Sabha) 
regmding execution of Telephone Exfamion Prrjtct ar Bcmboy , 

The position with regard to the progress made upto 30-4-58 for closure 
of Accounts of various estimates forming part of this project was furnished 
in the note sent under Government of India, Ministry of Transport and Com- 
munications (Posts & Telegraphs) Mcmo. No. B. 26-27 55 P(BC) dated 
1-7-1958. (A pendix XLVII to 11th Report 2nd Lok Sabha) 

In all, as on 1-5-1958, there were 595 sanctioned works of which 548 
works were completed and 47 works were still under execution. Since 
1-5-58 the General Manager, Bombay has sanctioned 109 more works and 
cancelled seven other works which bring the total number of sanct ioncd works 
on the Pruject to 697 as on 17-4-59. Out of thcsc, 118 works wcre still in 
progress on 17-4-59. The progrtss made is givcn below : 

S1. No. Itcm As on As on 
1-5-58 17-4-59 

-- - - - - - - - - -- 
I Yo.  of ~vnrks cc,mpletcci . 548 579 
2 h'o. of C. Rs. vcrificd by Audit. 4x7 503 

3 h'o. of C. Rs. submittec! to Auht not yet 
verified . 8 5 

4 No. of C .  Rs. yet to be sent to  Audit in res- 
pect of ccmqdetcc! works . 53 71 

5 Works still in progrcss . I 18 - - -- - -- - - - -- 4 7 
- - - 

As this project has bccn in progrss since long anc! another prcrjcct is 
now in hand, instructicm haw slnce bcx.cn givtn to the GneraI Manager, 
Rcmbay District lo clo~e finally the accounts on this project and to ~nclude 
works not folming 2n intt p a l  pan of the formcr projcct in thc lattcr project. 
It is txpccrcd that the I 18 works in progcss will tx ctrmplttcd and completion 
Rcyons suhnittcd to Audit by th e cnd of this Financial year (1959-60) 

This note has hecn seen by the Accountant-General, Posts and l'ele- 
griphs, Simla. 

Sd/- V. SHANKAH, 
Direcror Genrral, Pmrs arid Telegraphs. 



(Reference S. No. 18 in Appendix I of the Report) 

Lrttcr No. 43lxI59-Dirc dated the 24th February, 1959 pursuant ro acrwn 
tahn on para 3 (Inrroduction) of the Eleventh Report (Second Lok Sdha) 
rrgarding delay in disciplinary proceedings against the deliirqumr oficials 

in cases of losses and frauds etc. 

INDIAN POSTS & TELEGYAPHS DEPARTMENT 

T* 
All Heads of Circles & 
Administrative Offices. 

SUBJECT-Recommendations of the Public Accounts Committee--Delay in dis- 
ciplinary proceedings against rhe delinquent ofiahls in cases of Iosscs 
and frauds etc. 

3 

Kindly refer to the inst1 uctions issued in this office letter KO. 81-36,'57- 
FRD dated the 12-IC-57 in which t t e  ~rccrrmcndaticns of t t e  Public Ac- 
counts Ccrrmittee in ikeir first r e p  ~t mele folwerc'ed 2r.d jcu uele ~ e -  
quested to take immediate :reps to ccmplete disciplinal\- prcctedlnp zpainst 
delinquent officials involved directly or indirectly in cxses of losses and frauds 
as early as possible. In their Eleventh Report the Public Accounts Commit- 
tee have again adversely commented upon the delays in taking disciplinaq 
action against delinquent officers and have taken note of a number of cases 
where cwnsidereble delays occurtiti in finslisinp departmental acticm ag~inst  
delinquent official.. .4nenticn is invited in this cc,.rnecticn to the instructions 
issued in this office letter No. SEA-6-7 5 dateJ the 12-IC-55 and fuxrker 
clarified in this offiic letter No. SEA. h-7&5 dated the 6-12-56. According 
to these instructions in all caws of cirminal misconduct committed as Govern- 
ment servant, departments1 action chould be completed and the prosecution 
should be launched thereafter. Even in cases where prosecution against the 
primary offenders has been luunchcd, there is no objection to departmental 

rocredings k i n g  continued against subidiary offenders repcnsible for 
!reach of rules or non-observance of instructions unless the Police see any 
objection to the departmental procwdings being continued. You are. there- 
fore, requested again to emphasise on all disciplinary autKorities, that in any 
case whert delay in completing departmental proceedings against the d t  lin- 
qumt officials has k n  r7auscd without 51.fficient justification. thry will be 
held penonally rcsponsihlc for such delay and render themselves liable to 
disciplinary a d o n  ; 

2. In cases af fraud and loss, while conducting the preliminary in\.=- 
tigations the question of the respons~bility of the primary offenders as well as 
other officials mponsihle for contributory negligtrce should always kt 



examined at the earliest possible sta and disciplinary proceedings s r d  
without any delay. All such c a m  & re it is possible to stan disciplinary 
promdings should be watched b the Vigilance Officer of the Circle Offiael 
Administrative O f f i e s .  In the d ircle and Administrative Of ias  while exam- 
ining the progress in cases of fraud or losses, the disciplinary aspect should be 
promiatntly kept in view and it should be cleuly understood that tfie d k  
ciplinary authorit@ should be in a pofition to explain the delay which oocorn 
in any case in initiating and completing dcpatuncnui procutding$. 



APPENDIX XXV 

(R~ference S. No. 19 in Appendix I of the Reports) 
Letter No. 16-38158-U Datcd rhc 17th Frbruary, 1959, pursuant to action taken 

on para 5 of the Eleventh Report (Second Lok Sabha) 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
(OFFICE OF THE DIREC~OR GENERAL OF I'OSTS AND TELEGRAPHS) 

SUBJECT :-Conrrol over expendirure-Maintenance of liability Regisrers. 

Kindly refer to Directorate's Mcmo. No. R 16-82/55 dated 30-11- 5 
regarding maint nance of liability register. In response tc the query made 2 y 
this office in Telegram (No. 16-38158-I3 dated 5 4 - 5 8 )  to the Hcads of Circle 
it came to light that some circles Mete not strictly following 11.e instructions 
regarding maintenance f liability register. The circles were specifically re- 
quested to maintain the register in the prescribedmanner in this office Memo- 
of even No. dated 19th August, 58. 

2. In para 5 of their Elevrnth Report 1958-59 (Second Lok Sabha) 
volume I the P. A. C. have stressed that a watch should kc- kept to see rhat the 
instructions issued by this cffice are invariably followed by all Heads of Circles 
and Controlling Units. It is, therefore, once again brought to the notice of all 
Heads of Circles etc., that they should ensue ttat the instructirns in the 
matter issued by this office are actually folloued in practice t y  all the Subor- 
dinate authorities concerned, without any exception or deviation. 

The receipt of this letter may please be acknowledged. 

Sd/- P. SRINTVASAN, 

To 
AlJ Heads cf Circles etc 

Director of A C C O U ~  



(Refemce S, No. 25 in Appendix I of the Report) 
Note with reference to para 67 of the Eleventh Report (Second Lok Sabha) 

regarding Postal Life Insurance OrgMisation. 
SUBJECT- P.L. I. Organisation-Para I 7 of the Audir Report 19~7-Pott  11 

read with Appetldix 4 .  
In para 67 (Proceedings) of the Eleventh Report of the Public Accounta 

Committee (Second Lok Sabha) the Committee desired that the P. & T. De - 
partment should examine the question as to why the percentage of expenditure 
of the P.L.I. organisation was higher on the Civil side than in the Military 
Wing. 

The observations of the P.A.C. relate to the accounts of the P.O.I. Fund 
for the year 1955-56. The number of policies issued that year and the sum 
assured thereunder on the Civil and Military sides are given below separa- 
tely :- 

No. of Sum assured Average sum' 
policies assured per 

policy 

It will be observed from the above data that the average sum assured on 
the Military sidc is more than 4 ttmes that on the Civil side. The premium 
collections per policy on the Military side are consequently much higher. The 
expenditure for maintenma of a policy account is, however, the same irres- 
pective of the sum assured. The percentage of expenditure which is a ratio of 
the expenses to the premium income is bound to be higher in the case of a Civil 
poiicy because of its comparatively low przmiurn collections. This explains 
why the percentage of expenditure on the Civil Side is higher than in the 
Military Wing. 

2. This note has been 'seen by the Accountant General, rmts and 
Telegraphs, Simla. 

Sd/- V. SHANKAR. 
Director General, Posts& Tekgraphr. 



APPENDIX XXVII 

(Reference S. No. 32 in Appendix I of the Repon) 

Note suunt to action taken on para 33 of the Ehenth Report (Second 
b k  SdhaGgmi ing  the entries for censure, warning rtc. in the ~onfidenri.  
Reports of the officers concerned. 

In serial No. I of Appendix 1 I to the Eleventh Report of the Public Ac' 
counts Committee 1958-59)' the Committee have made the following observa- 
tions :- 

r' 
" The Committee trust in all cases the results of disciplinary action such 

as censure, warning etc. are entered in the confidential Reports of 
the officers concerned. " 

According to the present instructions entries in respect of all StaMOry 
penalties including the penalty of 'censure' are required to be made in the 
confidential records of the Govermnent servant concerned. Where, howwm, 
the irregularities on the pan of an officer are not so serious as to justify the 
imposition of a statutory penalty but a verbal or written warning-admonitirtn 
or reprimand-ii considered sufficient, the Reporting Officer may or may not 
make an entry in the Confidential Records of the official. In the light of the 
recommendations of the Public Accounts Committee a reference has been 
made to the Ministry of Home Affairs on I 1-3-59 for their advice as to whether 
any modification is necessary in the existing instructions on the subject. The 
reply from the Ministry of Home Aftairs i5 awaited. 

2 .  This note has been seen by the A.G., PAT. Simla. 

Sd/- V. SHANKAR, 
Director General of Posts & Telegraphs. 



(Reference S. No. 34 in Appendix I of the Report) 

Note pursuant to  action taken on paras 37-38 of the Eleventh Report 
(Second Lok Subha) regarding payment of Labour Wages it1 En~ineering 

Divisions. 
A note indicating the position in respect of this case was submitted to the 

Committee under Ministry of Transport & Communications Mcmo. No. 
NB. 7-3/56 dated 14-9-1957. [Appendix XX to the 11th Report (Second 
Lok Sabha).] 

2. Further progress on the case was indicated in Ministry of Transport 
&Communications 1etter.No. N.B. 7-31 6dated the 9th July, 1958. [Appendix 
XXI to the 11th Report (Second Lok abha)j. The case has now been fully 
investigated. 

1 
3. In  this case, the scheduled rate fixed in most of the Divisions was 

Rs. 1!12/- upto 31-7-55. It was reduced to Rs. 1161- with effect from i-8-55 
but as no labour was available at that rate, it was fixed at Rs. I /8/- from 1-9-55. 
The  contention of the audit is that the rates were in excess of the correspand- 
ing local rates and no reasons were given for exceeding these rates and conse- 
quently there has been an excess payment of Rs I - 5 1  1bkt.s. 

4. The  schedule of rates is intended to be a working guide and officers 
are exhorted to employ labour at a lower rate as and when possible, keeping in 
view the local needs from time to time. The maximum rate is not to be ex- 
ceeded in special circumstances when the Divisional Engineers can allow 
higher rates in individual estimates, after recording the reasons for the dcpar- 
Nre. In this case, labour was employed at rates given in the schedule. There 
is rho case in which a higher rate has been paid than the prescribed schedule 
an=. 

5. The follcwing questicns arise for determination :- 

(a) whether the schedule of rat of Rs. i / rz/-  was in order having 
regard to the average local rates and other relevant prevaihg 
conditions, 

(b) whether during the mle&nt period, labour could have been ob- 
tained in facr at the rates which were fixed at Rs. 1181- with effect 
fiom : a s s .  

6.The explanation of the officers concerned and the remarks of the 
P.M.G. have been obtained with reference to these points. The officers have 
contended that the schedule of rates was fixed with due regard to the factors 
prescribed in the rules but their difficulty was that the rates quoted by such 
local authorities as responded to tF.e enquiry were widely diver t n t  ; that the 
zequirrment of isbur for the P. & T. is not the ordinary unrde~&d hbow but 



specially trained coolies who can work strenuously on the telegraph lines end 
at different places ; that the difficulty of enforcing the rates based on the 
arithmetical average of some unrepresentative rates is obvious ; that the ari- 
thmetical average reported by some of the divisional officers worked out to a 
little less than Rs. I / I ~ / -  inclusive of the P.W.D. rates which are generally the 
lowest and more thar Rs. I / I ~ / -  exclusive of those rates; that they had ma& - 
enquiries and the generally prevalent rate was in fact Rs. I / I ~ / -  which was 
the rate adopted for the schedule. The omission to give reasons for depart- 
ing from the average local rates is admitted. The P.M.G. in his comments 
bas remarked that the difficulty of placing any reliance on local rates would 
be obvious from the fact that the rates quoted for Kanpur which is an indus- 
trial centre were lower than those reported for Ur nao and even yome rates 
of Lucknow were reported to be lower than those of Unnao. P.M.G. has also 
contended that during the relevant period the cost of living index was near 
about 440 whereas in 1955 when the rate was fixed at Rs. 1181-, the cost of 
living index was 371. A higher rate than Rs. 1181- was therefore obviously 
justified and therefore no loss can be deemed to have actually occurred. 

7. The officers have also pointed out the difficulties of enforcing the 
relevant rule on the ground that the local rates are widely divergent ; that 
striking out an average mean for the whole division would be unrealistic in 
terms of the rates prevalent locally ; that unskilled labour rates are not 
necessarily appropriate for work on telegraph lines and that there is no M- 
nition of 'local authoriries' prcscribcd ; that the rcspowe from the local 
authorities is either not forthcoming or is tardy and therefore the actual 
schedule is based on the conclusion of the officer concerned as to the rate at 
which the labour would be available than on the average local rates. 

8. T h e e  various remsrks have been examined by the Department. 
The Department agree5 that the present rule is both defective and unrealistic 
and action has bccn initiated to recast the existing rule so as to make it more 
practical and explicit. In the first place, the term ' local authorities' has to be 
clearly defined with a vicw to obtaining the rates which are relevant to the 
work on the telegraph lines, c . ~ . ,  ntes for working in Electricity companies 
and P. W. D. rates for work on canals. Secondly, means must be found to 
secure information quickly so that delays in prescribing the schedule of rates 
are avoided. Thirdly, the confusion which exists under the prcscnt rules 
between the 'avcrage local ntes' and 'mtes prescribed by the local authe  
rities' must bc resolved. Fourthly, some means must bc found for suitably 
applying the schedule to local areas perhaps by specifying different rates 
for areas where the ruling rates are higher than the average. Lady,  the duty 
of ascertaining the local rates must be very squarely placed on the txccuting 
authority and a scrutiny must bt: enjoined on superior authorities to ascertain 
that this has actually k n  done. The changes will be finalised shortly 
and issued to the circlts after cctnsulting the various authorities concerned. 

9. The Department also feels that in the light of the defects in the 
rules noticed and the cogent reasons advanced both by the officers and the 
P. M. G.  it is impossible to say that the rate fixed for the schedule and on the 
basis of which payments were made was not c o r m .  Since payments could 
hnve been made even at the rate of Rs. r/rz/- after giving adequate reasons 
notwithstanding the fixation of the scheduled rate at Rs. I 181- as contended by 
the audit, it would be impossible to conclude at this stage t .  the 1- re- 
ported ocn~elly occunrd. It would not be possible, t h d o r e ,  to hold the 



officers responsible for any actual loss or to distribute the mponsibiiity bet- 
ween the various officers on any basis of calculation. The officers have 
undoubtedly committed an irregularity in not giving reasons for fixing the 
schedule of rates not based on the average local rates that were ascembed. 
To deal with this, the Department considers that the best course would be to 
bring the irregularity to the notice of the P. M G. and the officers conmed 
and ask them to be more &I in future with a view to avoiding repetition 
and recurrence ofsuch irregularities. 

10. This note has been seen by the A. G ., P. & T. 

SdI- V. SHANKAR, 
Director General of Posts and Telegraphs. 



(Reference S. No. 36 m Appendix I of the Report) 

Memorandum No. 15- WF (43)/58 dated 19th June, rg 9 from the 
Ministry of Transport and CDmrnunicationJ (Departments Jcavnm. and 
C i d  Aviation) pursuant to action taken on paras 41 and 42 of the Eleventh 
Report (Second Lok Sabha) regarding inrroducrion of effective Cost ACCOW- 
ang system in the Posts and Telegraphs Workshops. 

In Paras 41 and 42 of the 11th Report (Second Lok Sabha) Volume I 
the Public Accounts Committee observed that the progress made in the im- 
plementation of the Cost Accounting system in the Posts and Telegraphs 
Workshops had been rather slow and had expressed the hope that the posi- 
tion would improve by the time they take up the examination of the next 
year's accounts and that all the labour and material schedules would have 
been draivn up by that time. 

2. The P. A. C. had been informed earlier of the progress made in the 
preparation of labour and material schedule Pride Para. 2 of this Ministry's 
Memorandum No. rgWFb)/56, dated the 8th January, 1958 Appendix 
XXIV to 11th Report (Sccond Lok Sabha). The present position is that 
labour and material schedules have since been prepared for all the items 
manufactured in the Telegraph Workshops, Calcutta, Telegraph Workshops, 
Jabalpur and the Telephone Workshops, Bombay. 

3. These scheduIes have been prepared on the basis of past experience 
and current practices to provide a standard for the guidance of the employees 
of the Workshops. The Cost Accounts Officer has now been charged with 
the responsibility of keeping a watch over the actual performance with 
reference to these labour and material schedules and to point out cases of wide 
variations between the actuals and the standards laid down in the labour and 
material schedules. The Cost Accounts Officer is accordingly keeping a 
watch over the variations betwccn the actuals and the estimates, while the 
job is actually in progress. Wherever wide variations between the actuals 
and the cstirnntcs are noticed, action is initiated to examine the labour and 
material schedules again and to revise them on the basis of actual observation. 
In doing so, advantage is taken of time and motion study, wherever possible. 
For this purpose a small unit has been set up for time and motion study. 

4. It would, therefore, be observed that the first phase of preparation 
of labour and material schedules in the P. & T. Workshop is over and the 
Workshops art now in the midst of the second phase of the revision of the 
sckdules on the h i s  of actual observation. It may be added in . this 
connection that the work of revision of labour and material schedules is, by 
iul very nature, a continuous procm-the final goal being the  vision of all 
the schedules on the basis of time and motion and productivity studies under 
the guidance of engineers trained in these techniques, till the optimum pro- 
duction Is reached. This is ncccssarily a slow process dependat an a numbtr 



of factors such as introduction of incentives and increase in the efficiency of the 
labour above the present low level, and is likely to take considerable time, 
as alreac'y stated in Para. 4 of this Ministry's Memorandum No. 1g-WF(5)/56 
dated the 8th January, 1958. 

5. Overhead expenses or the ' oncost ' are now detemined separately 
for each shop in all the three Workshops, which would enable the manage- 
ment to determine the cost of production of the items manufactured in 
differer t s?~ops, as accurately as possible, and would also reflect the produc 
dvity of each shop separately. This system was extended to the Telegraph 
Workshops, Jabalpur and the Telephone Workshops, Bombay with effect 
from the 1st October, 1958. In the Calcutta Workshops it has been in vogue 
since the 1st April, 1957. 

6. This Memorandum has been seen by the Accountant General, 
Posts & Telegraphs. 

Sd/- D. C. DAS, 
Joint Secretary to th Govern n. c t. c c j I r d u  



(Rcfnena S. No. 43 in Appendix I of the Report) 
Mnnorandum No.'r~.-wF (41)/58 dated the 9th Jdy,  1959, jrcm rBe Min- 

istry of Transport and Commrrnications (Dyarrmrnrs cf Ct~muriraricrz t  
a d  Civil Awation) pursuant to action taken on para 43 of rhe Elrventh. 
Report (Second Lok S d h a )  regarding overhead cxpendmre in rhe Posts 
and Telegraphs Workshops. 
In para 43 of the Eleventh Report (Second Lok Sabha) Volume I, the 

Public Accounts Committee had emphasised the need for gradual reduction 
of the overhead expenditure in the P. & T. Workshops to a regulated figure. 
The recommendations of the Committee have been noted. Incidentally, 
it may be mentioned that a rise in the oncost percentage-which is the ratio 
between direct labour and indirect expenses-does not by itself indicate thut 
the toral overhead expenditure has gonc up. 

2. The objective of the P. & T. Workshops is to reduce the cost of 
production per unit, as far as possible, by more mechanisation, replacement 
of old and worn-out machines by new p h t  and machinery and introduction 
of improved methods, such as Cost Awunting system; training of workmen; 
setting up of Industrial Engineering Sections for revision of labour and m a t e d  
schedules, on the basis of time and motion study wherever possible; statistical 
quality control ; training within industry, etc. T h e .  measures are likely to 
lead to some increase in the total overhead expenditure in the Workshcps in 
the coming years, but it is hoped that they will in future Iead to a lower cost of 
production per unit by increased efficiency and bettcr control on icdirect 
labour and materials. With a view to reduce the incidence of ovcrheads, jt 
has also been decided to utilise the capacity of the Workshops to the m- 
mum. As it may not be possible for the P. & T. Department to absorb the 
entire production of the Wwkshops, the Gencral himager is being authorised 
to obrain orders direct frcm other Government Depar~mcnts, such as Railways 
and Defence, Quasi-Government Organisauons. and Pxivate Firms and 
Parties. 

3. Thc Accountant General, P.& T., has seen this Memorandum. 

Sd/-D.. C. DAS, 
Joint Sectetary to the Governmtnt of h i i u . .  



APPENDIX xKxr 

(Reference S. No. 37 in Appendix I of the Report) 

0.M. No. 2-TF(t)/59-I dated the 15th July, 1959ftom the Ministry of Trans- 
port and Communications (Deptts. ojCommunications and Civil Aviation) 
pursuant to action taken on para 47 of the Eleventh Report (Second Lok 
Sabha), regarding large amounts of outstanding book debts due to India  
Telephone Industries Ltd. 

The undersigned is directed to refer to S.No. 20, Appendix I1 (Para. 47) 
of the 11th Repxt of the P.A.C. on the Appropriation Accounts (P. & T.) 
1955-56, and Audit Repm, 1957 (Pt. 11) Vol. I, on the question of expe- 
ditious settlemmt of outstanding bills of Indian Telephone Industries by 
the Pasts and Telegr~phs D:partm:nt on a "cash and carry" basis, and to 
state in, reply as follows:- 

{I) The final figure of outstandings from "Sundry Dcbtors" as on 
31-3-53 as adopted in the Balmce-sheet of the Indian Tel-phone Industries 
for the year en- 1957-58 is Rs. 1,19,45,331/-. The figure of Rs. I ,28,11,322/- 
shown in Para. 45 of the rzport rctpresents a provisional figure which did not 
take into account adjustmxm made subsequc 1t1y for March. 1958. The 
question of 103% payment of bills of Indian Tekphone Industries by 
Railways and Def:nce is still under correspondtnce betwecn Indian Tekphone 
Industries and these D~partment.;. Instructions are being issued bythe Director 
G:neral, Pasts and Telegraphs, from time t,) time to the various indenting 
units under his control for exp-ditious settlement of Indian Telcphone 
Industries' bills by them. 

(2) The question of expeditious settlement of bills of the Indian Tele- 
phone Industries by the Posts and Telegraphs D:panmmt was also discussed 
a t  a meetinj held at New Delhi on 10th October, 1958 ancnd-.d by the re- 
gregentatives of the Posts and Telegraphs D:partmcnt, Accountmt General, 
Pasts and Telegraphs, the Indian Tel-phone Industries and the Ministry 
of Pimce (Commzs.). Among other things, the followinp broad conclu- 
sions were reached at that ,meeting:- - (9 With a view to ensuring expeditious payments-to indm 'I'clephone 

Industries, a antralised Checking Unit should be established 
at Bangalore by the Posts and Telegraphs Dcpanment, which 
would check the rates and the arithmetical accuracy of the 
bills. 

(it3 The Cost Check Unit after checking rates etc. of bills will paas 
on the amme to paying units who will also exerdse the pns- 
aibed checks and pass the bilk for payment. The payment 
of bills will be finalised within 20 days of their presentation by 
the Indian Telephone Industries. 



(iu) The procedurr for obtaining sanctions to detailed estimates and 
allotment of funds should be examined and stream-lined, with a 
view to avoiding delay in payments. 

(io) 100% payment of bills should be made by the consignee and 
any adjustments that might become necessary due to short- 
receipt of equipment or incorrect application of rates would be 
subsequently made and accepted by the Indian Telephone 
Industries. 

(o) Loss or damage to equipment during transit or storage will be 
made good by Indian Telephone Industries provided intima- 
tion is given within the period of insurance and the arrange- 
ments for storage are satisfactory. 

A copy of the detailed procedure laid down by the Director General, 
Posts and Telegraphs for the payment of bills of India0 Telephone Industries 
is also enclosed,(Annexure). 

(3) The Director General, Posts and Telegraphs, is taking further action 
to have the relevant clauses of the agreement with the Indian Telephone 
Industries duly amended in order to incorporate the above decisions. Though 
the procedure now proposed to be introduced is not exactly a system of 
" Cash and Carry", yet it is expected that this would help in avoiding accu- 
mulations of outstandings from the P w s  and Telegraphs to the Indian 
Telephone Industries to a considerable extent. A system of "Cash and 
Carry" as such is not readily practicable, as certain prescribed checks have 
to be exercised hv the Cost Check Unit and the consignees on the bills. 

(4) Figures of outstanding dues to the Indian Telephone Industries from 
the Posts and Telegraphs Department are as follows:- 

March 1955 March 1956 Decmber 1957 h4arch 1958 March 1959 

Ks. 259 lakhs Ks. 19 lakhs Ks. I 17 lakhs Rs. 92.78 lakhs Rs. 65.1 lakhs 

The figures represent the total payments outstanding in respect of 
supplies made to the Posts and Telegraphs by the particular dates even 
though a pan of the amount representine IO~/, payments under the agreement 
with the Posts md  Telegraphs had not actually become due for payment by 
these dntes. 

The above figures show that the amount of dues is being reduced gra- 
dually. ' 

Sd;- .\I. hi. PHILIP, 



The procedure h r  checkhg and payment of the I.T.I. bills will be as. 
ifoIlows. A P & T. Accoamts Unit will be established at Bangalon. 

I .  Chechs by the P. & T. Accounts, Unit, Bangalme 

(I) The bills intended for P & T. will be presented daily by the I.T.I. 
Bangalore at the office of P & T. Accounts Units. 

(2) This offia will index the bills on receipt in a register which will be 
utilised to watch receipt and despatch of bills. 

(3) Each bill would be checked for its completeness and omissions, 
if any, should bc rectified in consultation with I.T.I. 

(4) The bill should contain proof of despatch of stores and the bills 
should be submitted duly receipted and stamped where necessary. 
*- 6)  Every item-of the bill should be verified and checked with regard 
to rates and correctness of the calculations. Thereafter, the bill should be 
erithmctically computed. After all the checks have been exercised, the 
following certificate should be endorsed on the bills : 

" Rates and arthmetical accuracy checked" 
The bill should thereafter be despatched to the consignee for further 

disposal under registered cover. This work should be completed within 7 
days of the receipt of the bill. 

(6) All corrections made in the bills and the date of despatch of the bills 
to the consignees should be intimated to the I.T.I. 

11. Duties and responsibilities of the constgnees/Paying Officer 

On receipt cf the certified bill together with the challans from the P. & T. 
h m t s  Unit at Bangalore, the consignee should exercise the following 
ch&: 

(3 He should check that the various items of the bill and the challans 
ate in accord-with the I.T.I. specification on record in his 
offia. 

(ii) He should simultaneously make a suitable entry on the specifica- 
tion sheet received from the I.T.I. to indicate that 100% 
payment bills have been preferred by the I.T.I. in rtspcct of 
these items and passed for payment. 

(&I Before making payment he should see that the relevant estlmatte 
are sanctioned by the competent authority and that funds 
have also been allotted. In aure the estimates arc not ranctioncd 
or funQ have not been allotted he should obtain prior approvd 
of the competent authority for payment of bills 



(in) After exercising the checks indicated above, the bill should be 
passed for payment. Payments must be made within 7 dry 
of the receipt of bib.  

(a) The present practice is to provide storage insurana upto 30 dayc 
after the receipt of materials at site. This insure31a ia carried 
out automatically by the I.T.I. Ltd. 

In many cases relating to installatim of automatic equipment it be 
comes necessary for storing the materials for varying periods before it can be 
.wed on installation. Provision for storage accommodation is being made in 
detailed estimates w h m  necessary. In such cases the most suitable anan- 
p e n t  is for the equipment to be unpacked and surveyed just before install- 
tion and not immediately after receipt of equipment. 

It  is considered that ordinarily the average period for which storage 
should be necessary on even very large auto exchange schemes should 
not exceed six months (including 30 days already mentioned earlier 
Provision for storage accommodation should, therefore, be made in the 
estimates according to requirements and storage insurance can also be 
carried out for the same period. In all cases where relevant detailed estimate 
provide extension of storage accommodation or storage insurance for period 
lon er than an average of six months (and these cases should be extreme1 
few f it will be necessary to obtain specific separate approval of the competen 
authority both for renting of storage accommodation and for storage insurance 
It  is to be mentioned that the normal period of storage insurance will be only 
30 days and the Heads of the Circles must satisfy themselves (even though 
provision may exist in the estimate) that storage accommodation and storage 
insurance is arranged for the minimum period in all cases. 

(ti) The Installer will, on opening the cases, check the stores in all 
the packing cases with the challans and repori, immediately to 
I.T.I. through the Divisional Engineers any shortage or damage 
to the different items of stores. On receipt of this report 
I.T.I. will take action to replace all the parts supplied short or 
damaged. Damage or loss of items of stores should be reported 
to the I.T.I. within the period of insurance coverage. 

(vii)  Therafter, the Installer should furnish a certificate of receipt 
of storm in good condition, giving details of shortages, damaged 
stores, etc., and action taken for their replacement to the paying 
officer for furnishing to audit the necessary certificate regard- 

ing receipt of the stores already paid for, and their accounting 
against the estimates concerned. 

111. The procedure detailed above will apply to items supplied by the 
I.T.I. to the C.C.T.S. The checks prescribed above in regard to checking 
of the items of stores billed for would be conducted with reference to the 
indents or orders placed on the I.T.I. on record in hi Mice instead of the 
I.T.I. specification sheets. This procedure will not apply to biils presented 
by the I.T.I. in respect of imported items supplied direct to the awsignet 
for which the existing procedure will continue. 



(Reference S. No. 37 in Appendix I of the Report) 

Note regarding payments due to Indian Telephone Industries h d .  from the 
Posts and Telegrcrphs Deptt. 

The undersigned is directed to refer to the Lok Sabha Secretariat 
(Public Accounts Committee) Office Memorandum No. 2 (VIII)( )-PAC/59, 

the required information hereunder : 
d dated the 27th August, 1959, on the subject mentioned above, an to furnish 

(1') Are the payments due to the Indian Telephone Industries by the 
Posts and Telegraphs Department now being made in accordance 
with the revised procedure ? 

Posts and Telegraphs Depamnent have agreed to make roo% payment 
on proof of despatch and procedural orders were issued by the Dlrector 
General of Posts and Telegraphs, New Delhi, on the 10th September, 1959 
to all his subordinate Units. 

(ii) What is the present position of the outstanding dues to the Indian 
Telephone Industries Ltd. from the Posts and Telegraphs 
Depamnent ? 

The amount outstanding against Posts and Telegraph as on the 3rst 
August, 1959 is Rs. 61 -88 lakhs. This includes a sum of Rs. 15 .17  iakhs 
represer,ting the net value of bills issued during August, 1959 for which 
payments could not be expected during August, 1959 itsdf, and 
if this amount is excluded, the outstan&nl;.s a\ on the 31ct August, 1959 in 
respect of bills issued upto the 31st July, 1959. s h  uld bc only Rs. 46.71 
Mchs. 

(ui) What has been rhe out come of the correspondcncc bctwecn the 
Indian Telephone Industries and the Ministries of Railways 
and Defence in regard to 100% payment of the Bills of the 
Indian Telephone Industries by the lancr D~partmcnt ? 

Railways and Defence Departments have agreed to the payment of 90% 
on proof of despatch and balance 10% on acceptance of stores wd they 
have not agreed to IooO,', payment in the first instance on proof of despatch. 

ddays in the payment of Indian Telephone Industrics Ltd. bills have 
been brought to the notice of the Railway Boxd who haw since revised their 
payment procedure according to which payment for the 90 % bills have heen 

with the Financial Adviser and Chief Account,; Officers. with 
this change in the procedure it is hoped that the position would improve in 
the next few months. The Railway Board have also assured Indim T&- 

Industries Ltd. that action is being taken to ax that the settlement 
of bills is not delayed. 

2. This bas been sem by the Audit. 
Sd/- D. C. DAS, 

Joint Srnefaty to the G w a r m r n r  India. 



APPENDIX XZa(11l 

(Reference S. No. 13 in Appendix I of the Report) 

Note with reference to para 19 of the Fitst Report (Second Lok Subhap 
regarding alleged substitution of contents of insured letters. 

Though the disciplinary proceedings were initiated by the Postmaster 
General, U.P., the Postmaster General, Bihar, expressed his inability to fix 
responsibility on the officials of his Circle and contested the findings of the 
Committee r e f d  to at Appendix XLIV to the Eleventh Report of the 
P.A.C. 1958-59, Vol. 11. It  was, therefore, decided to institute disciplinary 
proceedings against the officials of both the Circles centrally after obtaining: 
the sanction of the President. 

2. During the course of discussions with the Postmaster General, Bihar, 
it was discovered that the findings of the Committee in respect of the two 
insured letters were based on the premise that the envelopes of the insured 
letters were prepared by the Patna R.M.S., whereas, as the facts remain, the 
same were prepared and closed by the I.E. Nepal Post Office. The  Pama 
R.M.S. handled only the closed and sealed insured envelopes. On further 
scrutiny of the exhibits, it was concludcd that the abstraction had taken 
place before the insured letters were placed in the insured envelopes. 

3. The conclusion that the abstraction had taken place before the in- 
sured letters were placed in the insured envelops was arrived at late in 
1958 only on reconsideration of the case after dmussion with the Postmaster 
General, Patna. The necessary enquiry, leading to the disciplinary p r o d -  
ings against the suspected officials of I.E. Nepal Post Office, therefore, could 
not bc initiated as one of the officials had, already, died in May, 1956 and 
the other retired on 1-8-1958. It was, thertafter, decided to appoint the 
Postmaster Genenl, U.P. circle, as the ccmmon disciplinary authority in 
respect of the officials of hfiercnt categories in his Circle and Government 
orders issucd accordingly on 24-4-59. 

4. The delay that hay r:lken phce in ; fically institutir~ the prcceehgs.  
was' unavoidable in view of'the ncmssity of sorting cut this conflict of findings 
and multiplicity of jurisdictions involved. 

This note has been seen by the Accountant General, Posts and Tele- 
graphs, Simla. 

Sd/- V. SHANKAR, 
D~rdclor General of Posrs and Telegraphs 




